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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD BENCH
Registration T.A.No. 1529 of 1987 (T)
(W.P, No. 4528 of 1984)

C.B.Tandon o - Applicant
Vs,
Union of India & Others.... Respondents

Hon'ble Mr.,Justice U.C.Srivastava,V.C.
Hop'ble Mr, A.B. Gorthi, Member (A)

(By Hon. Mr.Justice U.C.Srivastava,V.C.)

The applicant was recruited as Commercial
Apprentide through the Railway Service Commission,én
N.E. Railway in the year 1963-64, and after completion of
the training he was posted on the working post in the
scale of Rs, 250-380/- in the €@laim/Commercial cadre .
The opposite party no.3 junior to the applicant in the
category of Claim/Commerdial Inspector, they having been
appointed as such in subsequent year. The opposite party

who are

no.3 and one B.P.Singh/Claims Inspectors wers promoted
in the scale of Rs.335-425 vide order dated 19.6.1972, This
promotion was on the bhasis of seniority subjedt to the
rejection of unfit, and a post which was a non-selection
post . According to the Third Pay Commission report
which was effective from 1,1.1973 the grades of the
Rs5.250-380 and Rs. 335-425/- of the Ckaims/Commercial
cadre were mefged into one revised scale of Rs.455-700/-.
In the department the initial appointment of the applicant
was in accordance to the letter dated 10.1.i558 issued
by the Railway Board which has decided that the
Commercial Appr?ntices should be recruited annualy on each
relevant year.ié}lthe maximum of 25% of annual vacancies
in the post of Assistant Claims Inspector/Supervisor/

Assistant Commercial Inspector/Assistant Rates

Inspa¢tor/ Assistant Inspector. The applicant expressed
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his willinagness for transfer to R,D.5.0. and sonsequently
he was transferred from N.E.Railway to work in R.D.S.0.
Rucknow temporary in the year 1975 retaining his lien in the

North-£astern Railway. In accordance to the letter dated

10.1.1955 the Commercial Apprentices recﬁita%égainst 25% ©

FINEY

< 25 .
quota ..to: absorbed in different categories of the

Assistant Commercial Inspectors etc referred to above, and

as
as the absorption was not done/desirad by the Board's letter

most of the Commercial Apprentices were absorbed in the
cadre of Commercial Inspector, and were not absoreed in other
cadre. Thereafter it was decided that the Railway Administra-
tion on receipt of representation ég;h;€; staff that their
lien be fimed in different categories, and accordingly it
was decided that option should be called from the concerned
staff and the transfer to other category be made on the basis
of suitability of the person concerned and allotment of post
in that category of 25% quota. A memorandam in this behalf
was issued on 17.11.77. According to the applicant he did
not received any such copy while according to the respondents
the copy was endorsed and issued to the employee concerned
including the applicant. A list of employea enclosed to the
D -

memorundum which clears the place of working of the applicant

u
as RDEC../Lucknow,C/O Director Traffic.

- According to the respondents a memorgndum was

{ssued to the applicant and the aidresgizhown in the list
1ike the case of other persons, and no differendiation in
this behalf has been done. But according to the applicant

no such notice is given to him and he was not aware of the

same, Consequently he beuld not get an opportunity to

exerciseﬂ/his option. Aceo
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25% ocuota after eeceipt of the options the suitable
person was determine{ There was no post on the quota
fixed and also the person concerned was not considered
suitable by the Chief Commercial Superintendent. The
categori?ihich he opted in the first and second preference
he was not assigmed the category for which he had given the
option in the first and second preference, and this happened
in the case of some persons. Few pgher persons were also did
not exercised’their pption, The General Manager vide a
laetter dated 17th December,1972 in reference to circular
dat=d 17.11,72 deciddd to transfer the lien of 8 Commercial
Inspectors including opposite partges no.3 to 6 to other
category in the scale of Rs,450-700/- with effect from the
date they were appointed on regular basis in the gmade o
Rs.250-300/ Rs,455-700 in the Commercial department as they
had exercised their option. The said opposite parties by the
reason of transfer of lien to other categories gafﬁfin the
matter of seniority, although initially they were juniors
to the applicant, and in consequence of the transfer of the
lien these opposite partigiigeemed to be promoted in the
scale of Rs,500-700/- much earli=r to the applicant. The
having combined seniority

five categories ofi the Commercial department/for the purpose
A

of purpose of Class-III Gazetted post. At the said

selection by r=ason of the deemed date of promotion the
opposite party no.3 was called for supplementary written
test for promotion/selaction to Class-II Gazetted post in
the Traffic Branch which was held 15.6,1970., As the deemed
date of promotion was assigned to said oppostie party in
the lien of transferred category, the applicant was not
called for the selection. According to the applicant he
could learnt of the order contained in mermorandum dated

17.11.72 only then he preferred a representation. In case

he would have been given in the category of Reservation
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Supervisor, Rate Inspector either—by either by granting

him proper opportunity o# exercising option by judicial

administrative action.on the basis o seniority of

Commercial Apprenticd he would have bedome te the Inspector

i

(Non-Apprentice Group) and the—semters—were called for the
. e .. - ,

selaction. As the petitioner's representation did - not

invoked:any response, bBe made representations to the highdar

authority.

i It appears that by letter dated 19.4.83 addressed
to the DirectorGeneral,RDSO sent by the ghisf Personnel
Officer (Gazetted)Borakhpur, it was mentioned that due to an
oversight the concerned letter dated 24.3.83 had not been
addressed to the Director General ,ADSO, and it was requested
through this letter to obtain willingness of the applicant
and to advige him to keep himsél& in readiness to appear

in the supplementary written test at a short notice. The
applicant qualifisd at the said written test and was called
to appear in viva voce test alongwith other qualified
candidates. Although the letter dated 12,5.83 calling for f
viva voce was not addressed to the Director General, the
applicant could get the information through phone, and th-t
is whg the applicant's confidential report could not have
reached Gorakhpur upto the time of his interview before the
selection Board on 18.5.83. The applicant submitted his
repr=sentation agg;nst the same. The applicant could get
the grade subsequently with the result that he bacame
junior to the respondent No.3, The applicant had challenged
the entire action of the respondents pleaded that there was
in a¢tion in the part of the respondents Nos.l and 2 not
giving him an apportunity to excercise his o tion for the
transfer 6f-liem to any other category of the Commercial
Department and he cannot be made to suffer, and those who

were juniors to him have been wrongly assigned the deemed
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date of promotion. Although they wers in the dhanged
category and the so called transfer on lien was no

transaction at all.

4, The records were summoned and from the record we
have found that the notices were to the persons whose name
was found placed on the back of the said notice, and tre
notices were sent to the Head of Department and in response
to it various wersons d4did appeared. The contention on
behalf of the applicant is that he did not receive& any
notice and there is no proof whatsoever on the record which
may indigate that infact that any such notices were served
on him or even the Head of the Department informed him or
his signature anywhere obtained. There is a presamption
that official work has bzen done in the normal course and
vhen there there was a direction that the notices may be
sent to the Head of the Department or to the person concerned
and an assertion in this bshalf has bzen made which found
support from the endorsement that issued the presumpticn is
that notices were sant. It was for the applicant to revert
the presumption, but the mere denial of the applicant is not
sufficient to revert the presumptlon mor?SO thke number of
other versons named,were notiéq? tv did epxercise the option.
Asosuch the contention on behalf of the applicant that he
was deprived from this opticn because of the }aésé ;g—notlce
cannot be accepted. He has'> not contended that the
retrospective seniority could not have been given to the
Mol 3

resoondents who secod a march over the applicant in as much

as their options were taken behind the back of the applicant.

It was ir pursuance of the Railway Board's Iecision rthat the
options were taken and the liznvbme to b2 transfarrad
and the latters also provided tht gfter transfer of the

lien one 1is come alonowith the seniority. As everthinc

ook place in pursuance of the dscision of the Railway

(“n




Board which has got its report. Obviously no one was
to logse his seniority and they were entitled <o cocunég
the entire pericd of senicrity which resulted in making the
applicant junicr. The applicant cannot be heard making a
complaint of the same that the seniority has wrongly been
given with retrospective effect. In case the applicant
would have exercised the option which he could not do so.
Obviously the applicant will become junior to these persons
Everything hinged with the exercise of the option,and in
case there would have been satisfactory evidence to °

9/ establish,f?ﬁkliberately opticns were not taken from the
applicant ogbthe applicant was deprived from exercising
his option, the applicant could have contended that he may
also be given promotion with retrospective effect and his
lien may also be transferred. Incidentally the applicant
bhaving faihﬂko established ho accept any contention or the
contention flowing out of the same. Accordingly we do not

g b any ground for interfering, and as'such none.ofi.the

o 3
eeliefs chlimed by the applicant who has prayed that a

A writ of certiorari be issued for quashing the order dated
/ i,__tv ,,_)’.._A T ,L C)U—*
6.8.84 and 17.12,7%, It canmsi be pfes;;%d that the 4
i b

such writs of ceetforariﬁmandamus which have been cidaimed
by the applicant canrot ge granted. However,notwithstanding
what has been said it is open to the respondents to conside.
the claim of the applicant within the ambit of law without
trawelling beyond it. In this connection the r-spondents
can disvosed of the representatidn filed by the applicant
which has not been disposed of. Although in respect of
the other claims the application is dismissed, but the same
is allowed in respect of the représentation$ and the
respondents are directed to disposed of the representation
& the applicant,reference to which has bzen made in this

application)within a period of 3 months taking into

V4
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and factual
considerationg the legal/positions and the observations

made in this judgment. No order as to costs.

[ Ve

Member ( Vice-Chairman.

ileecember,1991,Lucknow.
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Hon'ble High Comrt of Judicature
Ao W’\ (Lucknow Bench) ,Luckn

7

N

Bcfltlon under irficle 226 of the Constitution
of India

19 .
(o
Wit Petition Wo. LYS ¥ of 1982 :

C. B, Tandon, aged about 43 years, son of late Sri
9, B.L.Tandon, at present posted as Chief Technical
Assistant, (Uommercial) in Traffic and Research

]

Direc torate, R.D.=.0. , Manak Vagar, Lucknow

versus

l. The Union of India through the General lanager,

V.B.dailway , Gor akhpup

2. The Chief Commercial wuperintendent, W.E.Railway,

Gorakhpur.,

3.0ri S,N.Verna, adult, fathers name not known,

ab present warking as assistant Commercial Superin-

tendent, N.b.iailway, Varanasi

4,ri Baijnath Prasad, adult, fathers name not
known, at presant warking as Assistant Commsrecial

Superintendent, Gorakhpur,

-2 5

5. ari 9.,P, Singh, gdult, fathers name not known

Claims Tnspectar, care of Div
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In the Hon'ble High Court of Judicature at Allashabad

Lucknow Bench, Lucknowv,
W

%

£

C.I’i.AppliCation No (o} 985

Retixiemgr Appli-
cants,

Union of India & others o

o re:

b Writ Petition No.4528 of 1984
CeBsTandon ode " Petitioner
”j§ Versus
Uhicn of India & others ., Oppeparties,

Application for condonstion of delay

The applicsnts, above named, most respectfully

beg to submit as underi-

That in the above noted case some delay took
place in filing the counter affidavit as enquiries

a

had to be made from different places and verification

of record had also to be done, Therefore, there was

unagvoidable delay in filing the counter affidavit,

It is, therefore, preyed that the delay may
kindly be condoned and the counter affidavit mey be
taken on record.

l F-fer

( COAQBBS:’LT )
v “ Advocate
Counsel for the applicen

J

{

Lucknow ¢
+

.

y
Se |
|

Dated:Jan.1% 1985,
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In the Hon'ble “_gluoufi“. of Judjcgfure abllghabad, - u
(Lucknow j‘* ich) ,Lucknow

it Petition No. \/\S'ﬁ) of 1984 e{
|

1 y Meanm { * 2
UedeT@ndon -Patitioner

1. Wit Petition

2. A fidavit ’,?ér?é |
3. Circulér letter dated 17,11,1977 1 94 -84

4, Memo. cated 17.12.19’7'7 . 2 3707? i
5, aepresentation dated 15.12.1980 g P ]5"

6. Letter dated 1.<.1982 48’6‘%

7. Letter dated 19.4,1983 39.40
8. Repressntation dated 19.4.1983 6 4/-l2

9., Panel dated <0.5.1983 0 4 3-44

10.sepresentation dated 1.6.1983 8 45-55

11.0ffice trder dated 6.0,1984 95 £ 57
Val&’w\u}"’\d’w""‘ — 500

\.{j' ‘\J. " % P
ﬂu C)Gmtu
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Manager , 7.8,Railway, Sonepur
8, ori K.9.Versa, adult, fathers name not known,
Ulains Inspectar/ Commercial Inspector, care of |

Divisional Railway llanager, N.E.iailway, Izatnazar

Opp-parties

This humble petition on behalf of the petitioner

above-namsd most raspectfully showeth:-

1. That the petitionor was recruited as Commercial
Mpprentice through the Railway service Commission, |
Allahabed on W.B.iailway in the year 1963-64.

After comletion of the presaribed trainirg ~the
petitioner was posted on the working post in the

then scale of ks, 250-380(45) in the ClaimyGommercial
cadre vide CCS(P)'s letter no.B-IX/210/15/17 (Loose)
dated 30.5,1966, |

2. That opposite-party no.3 with some other
Commercial Apprentices was recruited in the year
1965 through the Railway Service Commission in
the third batch of Commercial fpprentices, the
first batch being of 1960 and the second of
1963-64, The said opposite-party was posted on the

working post in Claims/Commercial cadre on 11,9.1967,
e
Opposite-party no. i was recruited in the

fourth bateh through the sailway Service Comnission

in the year 1966 while opposite-party nos. 5 and

‘ a ‘./ ) o kS »
6 were recruited as Bizimx Commercial Apprefitices

tirough the Railway Service Commission in subsgquent

batches, The respective dates of posting on the
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workinz posts in the claims/commercigl cadre in the
W.b.dailway of the petitiomer and opposite-parties

w Vv e o
nos, 3 to 6 mrs &% L&IX can be discerred fron the

csalsvant oxbract of the seniority list issued by the

General lanager (P) by his latter dated 20.9.1972

which 1is given balow:

Name ' Date of postinz on the

working post

U.B. Tandon (Petitionar) 30.5,19585
S, W.Verna (0P, No. 3) 11,9, 1957
Baijnath Prasad (0.P.Uo. 4) 6.3.1958
G5.P.8ingh (0.P, Yo, 5) v 23-¢- lags
d.9,Verma (0.P.Yo.8) 7.3.,1970

3. That all the Commeércial Apprantices recruitdd in
different years starting from the first batch
wore postad on the working posts in scale Bs, 250-330
in the Claim/ Commercial Inspsctor cadrs except
ond wri B.o.Rawal vho was postad as Rates Inspactor.
~ @nd
3. That the pﬁtitioner’ Baiyxakhk B,P,Sinzh and 35,7,
Verma Clains Inspéciors were promotad in Scals
Bse 335-425 by an order datad 19,6,1972 passad by
the Deputy Chisf Commnercial Supsrintendent, 7.E.
dailway. The promotion to tha said scals of pay
was on the basis of seniority subject to the

rejaction of unfit. It was a non-salecktion post

as definsd in the Indian dailway Establishment lanual.

4. That according to tha Third Pay Commission repart
offective from 1.1,1973 the grades of K. 250-380

and s, 33-425 of the Claims/Commercial cadre were

4
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norzed into ond ravisad scals of s, 455-700.

5., That the seniority position as on 1.4,1975 in
LI

the said psvised scale of Hse 455-700 in the Clain/
Commpreial cadre as issusd by the General llanaier

o U T R R TN, [ TR S A S
(P) is beinz extractad hersinbelow

nr p £, R | £ £ .00
o, Nam® of amloyss/ Uate of Cu. 10 abing
. - B 23 v an = .r
no.commerecial confirmation
apprentice L Pr oehl en 4 athe
o W‘Uv"{'na‘ 1)(‘3"

NNy TS o ciln o lar Vo Dy e ]
2,8. ».).P.h_aubual l. 4..1-964: wON1L IV MGG
29, Ue.omh1grma 1,2,1964 n

o

42. 6.P.9inch 21.12.1965 L

—
&

43-C.B.Tandon(Petitionar) 30,5.19
VMahastiwar Prasaf 11,9,1067 n

e
Ol
®

4’5. d.hr.ﬁ‘f"ﬂf&a (C-P.O.S) 11090 1967

S.P.8inch (exBsmesd)  11.9,1987 !
Baijnath Prasad(0.P.4) 6,3.1988 1

b
Q
L ]

=

(o8]
.

Pramod Krishna 0o 3. 1908 "

[T
O
L ]

b.K.asthana 6.3, 1968 n

Ul
(]
)

51. Khalid lansoor 3.4.1968 "
52. Narsndra Kunar 3.4,1988 g
53, Satendra Pratap vingh 2%.86, 1968 ; "

. “(OPNe5) ~ ,
L‘\.Qovg'r.ﬂa (C.L e 104 O ) 7-3- 1970 "

(@}
o
.

(&}
-3
.

-3
(V%]
a

A . Yadava : 20.4,1974 Officiating

hee i ™
et In~

It is,\staized that inthe extract indicated above only

the names of Comnercial dpprentices appointed in tha

v

Claims/Comuercial cadre have been indicated. The
v e L(mms (é"ﬂnwﬂcd gr\S\ﬁ‘-"‘f
names of departmental candi dc‘lﬂ"xs have beésn shown
“oave J
since the same is not relevant for purposes of issuss

g/
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involved in tha presant weit pstition. It is further

i 0 He romol Voo, «i—
stated that a quota of 25 par cent in the various
comnarc ial cadres was ear-mirked for the Commercial
Adpprentices and the r&&iming‘ 75 por cent to be £illad
up from amonzst departmental candidates of the lower
post by promotion. The said percantage was admissible
only in the initial grade posts in the Claims/
Commdrcial cadre., Eagrlier to the recommandations of
the Third Pay vomuisSsion rapar'c’tha initial grade in
the Vlaims/Comnércial cadrs was ks, 250-380 and thara-
al tar it became Rs. 455-700.

o "W\L i
6. That the petitiondr in terms of‘ADiractor G8neral
QU50,Lucknow s letter no. MT/79 dated 11,12,1975 and
in rofarsnce to the Gemeral Uanager (P)/ Gorakhpur's
letbar no. B/210/18/17-3/VI/ LSBs%iTolamd 27,12.1975
was Sparaed to carry oubt transfer on promotion as
Sanior Technical Assistant (Commercial) in the
than grads of ks, 550-750 under the Director General,
1.0,8,0. The petitioner sincs thereaf tor continuas
to work in the &, D, 5,0, ,Lucknow eéven £ill date
but has his lien inthe W.E.Railway which is his

parant Railway,

7. That the patitioner and the afaramentioned B.P.
winzh were promoted as Commsrcial/Claims Inspactor
which was a non—S%l‘action.posi:, scale s, 550-700 by
mwans of Efﬁfﬂwxl‘/cil lanager (P)'s letter dated

e’

18/23‘6‘1977.Om& o Cepy war Sed 4o RPSOG.

8. That it appsaes that, which fact the patitioner

gainad knowladge about very much subsequently soms time




in the year 1980 the General Managsr (P), .B.ailuay
Gorakhpur issuad a cireular lettar dated 17,11.1977

a trus copy of which is beinz annexed as Apnexurs no.l
to this petition. A perusal of the said circular would
show that purpor tedly on tha basis of a reprasentation

R

made from a Sectvlonof S?affindt amroprlata reprasen-~ .
tation has not b:,a:wh Eeaew*% the Commare ial
catogories in soals Rs. 230-30 (45)/k. 485-700 (xS)
options were called from Vommerc cial apprantices who
had been absorbsd as nates, Claiws/Commsreial Inspactors
and were working inths revised scale of fs. 455-700
on 11,1973 for allocation of taeir lisn in identical
scale posts in any of the following five categoriss .
“ MeCaved <«

The option was required to bs sabaitbed by 1,12,1977,

(i) Claims/Commercial Inspechor

(ii) Rates Tnspactor

(ivii) sesarvation Supervisor

(iv) Goods Supsrvisor

(v)  Goaching Supsevisor
A parusalv of the endorsement to the Said circular
letter dated 17,11,1977 would show hat copy of the
Same v&S nob even endorsed to the Director, General,
R.0,9.0., Lucknow under whom the petitionar was
workinz. The p@titidn@rs namg vas,hovever, shown
inthe list on the reverss side of the said circular
letter at item no.5 in ardsr of saniority'. It is
stated that the petitionsr was not servaed with a copy
of the said circular letter dated 17.11.1977 and
possibly could not have bean served since a copy of
the same waS not ssnbt to the Director ,Traffic Ressarch |

for purposes of being served upon the patitionar
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who is ths patitionar's conirolling of ficer. Amongst
19 Commercial Apprentices whose names were indicatad

on the revarse side of ths circular letter basides

i the petitioner ons Sri U.l,Sharma whose name was ab

[ srial no.2 were working outside the W.E,Railway. For
purposes of servies of circular letbar on &ri C.l.
Sharma copy of the same was endarsed to his Controlling

» Officer , the Deputy Uanagzer (Claim) F.C.I, lohadipur,
Gorvakhpur. o Such sndorssmant has bsen made in

Y respect of the putitionsrs Uoptrolling Officer.

9. That the General lNanager (P), Goralhpur by means
of 0ffics “emorandun no. £/210/15/0/AVC/pprantice/
6/ Iooss dated 17,12,1977 in referance to the
circular dated 17.11,1977 , annexurs 1, , decidad
to transfer the lisn of 8 Commercial Inspactaors
including opposite-party nos. 8% 3 to 6 to other
» categaries in scale fs. 455-700 (as) with effect
i N fron the dats they vwere appointed on regular basis
in scale fs. 250-380(43)/ Rs.455-700(&s) in tha
}fm ’ Conmercial Department. Th:i lien of opposite-party
no.3 was allotted to ates cg:’%;ﬁ}, opposite-party |
no.4 to xesarvation cupervisors and opposite-parties
- nos, 5 and 6 as Goods Supervisars., A true copy of the

said Memo. dated 17.12.1977 is bsing annexed as

( pAe agnexure po. 2 to this petiticn. The petitioner!s
case was alloved to go by default and his lisn
was retained in the Claims/ Commercial Inspectors

gﬁa.&nm .

# : f
10, That the said opposibg-prxatms by reason of the ‘

v - § ¥
—ivnmqwof their lien to the other categories giinsd in the
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matber of ssniority though they were junior to the
petitionar in the list of Claims/Commercial Inspsctars

as detaified in paragraph 5 of the pstition.
11, That as a conssquencs of the transfer of lien,

to bs promoted in scale ks. 550-750 mich earlier to the
petitioner. The respsctive dates of promotion to the
grade of Ks. 550-750 of the petitioner and the said

opposite-parties nos. 3 to & are as follows: -

vl, Tama Jate of promotion Desmed date
To. - as_u,I. in Scale  of nromotion
fse550-750 inthe trans-

750

l. C.B.Tandon 10,6, 1977

Petitionar .
Ko 9ol, Verma(0.Peno.3)  Hot promoted 30.7,197%
3. B.I\E.Pfasad(O.P.n%.%))V No\t promoted 11.61:/1975
4, S5.P.3ingh (O.P.no.A5) /T.‘-Eat pr omo ted . 23.9.1978
9« Rev.Varma ( 0.P. no.6) Not promoted 23.9.1976

12, That it is relevant to indicats that the five
categories ofthe Commercial Department have a

combined seniarity for purposes of Class II0azstted
postS. 4t the said selection by resason of the deemed
date -of promotion opposita-party no.3 was called

far Suppleemn‘zai‘; witten test for promotion/selection
of Class II Gazetted post , Traffic Branch held on
15.6.1980. The petitionar as shown above was senior
to the said opposite-party no.3 in the Claims/

Commsrcial Inspectors cadre bub by reason o the



deened date of promotion assigned to the said
opposite-party no.3 in the lien transferred category
he vas considered senior to the petitioner and was
called for the said sslsction. It may also be
indicatad that ultim:tely the sslection could nob
materialise and the result was not published. These
facts have been given to show the prejudice caused to
the patitionar’s lezal rizhts in the matter of seniar ity
vis-a-vis the opposite-parties by reason of the

transfer of lisn to the other catezaries.

13. That the petitioner whan he cams to know of the
arder contained in the Memorandum dated 17,12,1977
and conseyuent earlier deemsd date of promotion bsing
assigned to opposite-parties nos. 3 to 6, ti;.x
patibioser preferred a representation on 15.1%,1980
to opposite-party no.2. The said representation was
sent under registered post with acknowledgment due
recaipt and the séme was duly deliversd on 20th
Decembar, 1980, ¥With a view to pla/ce} on record the
facts and grounds raised therein By the petitionar in
the said répresan‘mtion a true copy of the samg is
beinz annexed as Annoxure no. 3 to this petition. - 1
14. 4 perusal of the said reprssentation, specially
para 13 would show that the petitioner therein hés
indicatsd that if he had been given an opportunity
of exercising his option for transfer of lign as
was dons in the case of cthar apprentices already

confirmed on the posts of Rates Inspectar/Clainms
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Inspector , the petitioner would have opted far the
transfer of his lien from the post of Claims Inspector
to the post of Rates Inspector/ ieservation Super visor.
[

4 Tt is stated that on the dabte when the option was

called for seniority list of dates Inspectars and

{esarvabion supervisors had been issuaed and the

petitioner with a visw to facilitate exercise of
M e

option could have known where he Stood,\b@ tter and

aarlisr prospecks of promotion.

15. That had the petitioner bsen given lien in the
category of Reservation Superyisors ar nates
Inspactors either by granting him @ propsr opportunity
of exercisinz option or by judicious administrative
act ion on the basis of seniority of Commercial
*mnmnhees the pstitioner would have becoms senior
to the imiimmg Inspectors (non-dpprentice grour))
who were promoted in scale s 250-380 (4S) in Eheir
cadre long after his joining onthe working post of
ulalmS/Commerc ial Inspector, This would, be evident

from the u,rt indic: hi hare inbal ow:

e i -

& Dake_of promobio

-d

n.in ths grads of _
{

5.250-380(45)  MadV0-475(45)  Es.450-575(4D
) J Sy ool 3/

/455700 (R$)  /550-750(RS

s l———-—-

PR EAR !

o -.-n—*-—n-—wm-——-—m.«-——- - s

1,0.P.Gupta  21.5.1987(as  1L.9. 1969(as desar- 3.9, 1974

ieservation  vation Supervisor  as (laims/
ouowv_;,sor) by salsction) Comal . InSpac -

» tor by :

seniority.
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5.Chandra
Prakash

6.? ,E,L‘JL P‘\V\iar 1

o Flos
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29.3,1971 as
aates In 1SpEC -
tor

=l 0=

e

7.10,19%% as
amtes Ins-
pector

16,3, 1973 a8
sates Inspec-

- tor

7.chabir Pd.

3.4P. shukla

9,shmadullah

24.11,1967 as
sarvatwon
UHOWLV1bOL

5,19 08 as
;Le SHLr Vab an
Supsrvisor

2340, 1988

30,7.1975 as
datss Inspsc-
bar oy

WL ltj

14.8 084137 7548

“‘,.. ] S Irw’f) yC—
tor by
sgnioriby

-do-
20,11,1975

3., 7.1975 Dby
SﬂrlfL;ty

0.83.1970 a8
sessrvation
LUpaLvisSor

byssniority

-do-

=30~

—— o -

2.7.1976 as
wltm: Inspsctor
by salection

30.3.1977 as
agtes Inspactor
by salection

~d o=

.do.

7.4,1977 as
aatas Inspactor
by selaection.

1981 4s Reserva-
tion wuporvisar
by sslaction

1982 as Claims/

Comml.Inspechkor.

by selaction and
ax+=r passing
goods (p)

-0
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as shown a4hove opnosite-pacty no.d who was junior

Inspact

in grade ks, 550-750

Agarwal , M.o.lisra, 3.P.4Azarwal,

teansfar of his lisn to

in Clains/@ommrcial Inspectors cadrsg

to the patitioner while working and havirg lien
by reason of

the catazory of dates

ors was deemed to bs seniar to the pstitionar

T.0.ie Tewari.

16. 18, That opposits-party no.3 was called f
witten test of dates Inspsc fse 700-900

on 15.5,1981 and was sgl

tor grads

and also senior to =/ari T.K.

Braale al (T A -
Prakash Chandra and

?%

lectad as Rates Inspschar
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vids Gansral Wanager (P),Gorakhpur's la‘ter dated
3,1,1982 . On the othar hand, the petitionar was
cilled for a witten tast for sslection to the

nost of Clains/Commercial Inspectors in grade s.700-
900 by Genscal Hanajer (p)/ Gorakhour's letter datsd
3.9,1981 and viva voca zst on 12,10.1981, The
petitioner was selscted and placed in the panel at
serial no.12 vide Genscal anager (P)/Gorakhour's
letter dated 1.2.1982 a trus copy of which is bsing

annexsd as apnexurg no. 4 to this ')f-z’fltmn.

et o Ve et

-

17. That the gain‘ in the gabber of sgniority which
opposita=-party no.:'s‘f?)p\?&;r the petitioner by reason of
transfer of the lisn was alsoraflected in the

‘grade of Ks. 700-900 in vhich scals of pay ho was
desnsd to have bsen promotad with effect from
2.7.1976 thoush actually ha appsarad at a salsction

for ths said grade of k. 700-900 on 15..9.1981.

18. Thut 51mlurly opposite-partias nos. 5 and &

by r“abono)l branster of their lisn tothe aoolsﬁwom
cadre were dsemsd to bs promotad in grade ks, 550-700
with sffect froam 23.9,1976 vhile opposite-party no.4
waS deemad to have basn *)romo*ﬂd in the said gxade

with effect from 11.6. 1./75;14 Reseryih e Sﬁamgar

Tt is relevant to indicate that neither of
opposite-parties nos. 4 tob vhoSs lisns wers
transferred to othar catsgariss actuadlly worked in the
changed catezarigs any tine even af ter the transfsr

of their lien. They appairad dlong with the

v’;&

|



| p::%‘i‘cio,nz;ar for the post of Commercial Inspector
| grads fise 700-900 in the ysar 1981 the result of
which was published on 1.2.1984. In their cass
| thereforg transier of the lisn was a mars papar

ot sl M A
t.L ansSac T 10n. LIS Y) o

»J.l

a promotion ¢

in that bshalf.

. e
19. Tha

=+
w
-
5
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ct

v

',-J

he petitionars reprgssntation datsd
“\" 15,12, 1980 evoked no raesponss he submittad another
reprosaentation by way of reminder which was farwardsd
"\J the Genaral l:&li?"éi.;_).%ﬁli ’ -"J:.a-t&il'-“fay; soraknhpur b.‘,’

L g T L TR s Ty N Ate Tebdkan dedad
the Direciar Geénsral g Lo Uew,0's 18t tar datod

3. 1. 1983.

20. That by General lanagsr, '.B.xailuay, Gorakhpur's

t 5 13 ey ) 5 m ais 2 e Ty depn
lettor dated 24.3.1983 a notlcs was circulated

* intinating that a salechion for the posts of aud/

4 ACOs (}f:}u.{) B) , V.B.xailway azainst 75 per cent of
vacancies was to be held on 17.4,1983 . Ths list
gspx of eligible candidates appended theseto showed

s the petitionars name at serial no. 44 4nd his place

5o

o of working as a.D.9.0. but ths said circular was agaln

" S o J [ I A anana 1 ,'-“‘i.‘ ]
not addrsssed to the Director General, D50 or the

potitionars immediate Controlling Officer in the
4080 with the result that the petitioner could not
receive intimation of the said selection., It was
by chance that the petitioner happened tobs at
(et Garakhpur on 18.4.1983 on official duty and there
, he learnt that a witten test for the post of A5/

auB's had bsen conductad on 17.4,1983. after
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gaining knowledze of the said fact,the petitionsr
sought interview withthe Chisf Uommercial Supsrinten~
dent on 18.4.1983 in the svening and apprised him

of thg facts indicated abova. The Chief Commsrecial
Superintandant was kind enough to ask ths patitionar
to give willinzness to appear at the supplementory

wittsn tast to bs held on 2.5.1983.

21. That by letber dabed 19.4.1983 addressed to the

virgetar Gensral, abw0 ssnb by the Chiaf Pa:

h

sonne
Officer (Gamtted)/Gorakhpur it was mentionsd that
dus to an oversight ths concarned lsttar datzd
24.,3,1983 had not basn adiresssd to tha Dirsctor
Genera, im0, It was,thocefare, rejuested thiough
this letter to obtain willingness of the pstitioner
and to advise him to kesp himself in readiness to
appear in the supplemsntary written test at a shoct
notice. iﬁubsev-;uantly by letter dafed 20.4.1983

the date of the writtan-test was intimated to be
2.5.1983. It was also raceived in the offics of the
Diroctor General , 1050 on 28.4.1983 . The petitiomer
on bsing spared appearsd at tha said supplamanbtary
weitten examindtion on 2.5.1983. 4 trus copy of the
Said letter dated 19.4.1983 is bging annsxed as

9]
annexurg no. 9 to this patition,

2. That the petitioner dualified at the said written
tast and was called to appsdar in viva voea hest
alonz with othsr qualified candidates, Tha
petitiomars name in the list of eligible candidates

to appear in the viva vocs test wags indicated & at

W
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sgrial no. #.
| - daked12-5-83 5
It is stated that again the lett ar,\callin%; for
viva vocg was not addressed to the virector General,

4080 ar the p@tltmmrb uO'l‘rI'Ollan officear . The
v
go-in=—eif that he

pat it ionar vas 1nfarmd aaa g‘ﬁonfa
has toappsar for viva voce bast on 17.5.1983. It is
statad that by rsason of the said call letbar not
gvidantly
aavl.nb been andorsad to the Director General, RDSO /
the peti-tionars confidential reparts could nob have
resched Gorakhpur up to the time of his intarview
baf ore the Selection Board on 18,5,1983 .

\

23, That it is further relsvant to indicats that by

way oframinder to the earlisr raprasentation dated
15.12,1980 the petitionar had submitted on 15.4.1983

a repressntation by way of reminder which vas forwarded
by the 40T on 15.4,1983. The petitionmer alSo subnit tad
g copy of the said represantation persondlly in the
office of the Chief Personnsl Officer (Gazetted) on

19.4.1983 vhere the petitionar vas required to submit

[

his representation,
desk. Uith a visw bo place on record tha facts stated
by the petitionsr in the said reprasenfabtlon dated
15.4,1983,a trus copy thersof is being annexed as

Annexura_no.6 to this patition.

24. That due to non-consideration much lsss taking a
decision on the petitionars rapr'as'an tation dated
15.4,1983 his seniority position was not duly

altered in the combinad eligibility list prepared for

all the five categoriss of Gommercial Department for
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1,1.,1979, It is further relevant to indicate

*

that the said opposita-partiss nos. 4 to

o

had getually
appearad along with the petitionar for a selsction

| to the post of Claims Inspectors grade is. 700-900
held in the ysar 1981 result whsreof was declarad on
1.2.1982. 4 true copy of the of fice order dated
6.6.1984 is being annexed aS Apngxurg po. 2 to this

) " petition. 4 perusal o the same would show thab
this benefit of earlicr deemed date of promotion in

| e grads Ks. 700-900 assignad to ths said opposibs-parfiss

\ } % : x e . u -
X was Solaly on the basis of the transfer of their lien

N { -
| Lo othar cakagoriss by anorder dated 17.12,1977.
i

28, That even till dats the petitioners representations
| starting from the representationdated 15.12.1980 and
| the various remindars thereto have remainsd unresponded
and the petitionar has not bsen communicated any

dec ision on the said rspressntations.

29, That the assignmont of an earlisr deemsd date of
| promotion to opposita-parties nos. 5 and 6 in grade
L ks, 700-900 has given thea an undue advantage

in the matter of elizibility and consideration to the

| mext hizher post of 405 Class II.

30, That it is further relevant to indicate that by
| 0ffice Memorandum ‘ated 17.12.,1977 lien of one wri
C.l.,Sharm was shown to have been transferred tothe
w Ao cadrs of Coaching Oupacvisers. The said wri C,U.
| Sharna w8 warking at the i he ezercised his

option for transfer of his lien to the cadre of




vodching Supervisars inthe Food Carporation of Ind

a

was absarbed permanetly in the food Corporation of
India and was deemed %o hav&a le*mﬂd from railway

%
service with effect from 35.%:./3 Tt is stated that
the inaction on the part of the railway administration
in not affarding proper opportunity to the petitionsr
in exercising hisopbion can be remsdiedand redressed
by treating the petitioners lien to have been
transfarred in place of ori C.U. Sharma in the Coaching
Suparvisars cadre and consequent deemad dates of
promotion to the next highsr grades beinz assigned to
him in grades Bs, 550-750 and Rs. 700-9C0 in place of

Lo P 2 T 3 2 o€
the said <ri C.l.Sharma.

31, That it is further relevant to indicats that to
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he hea bt P - o @ bt e A
the bust of the petitionars knou 8
aiden IaQ ~a A - N | T P —
and opposite-parties nos. 9 and 6 had not gxarcised
LV

their ontions in terms of the KailwaysB=sEs letter

~ 1 g 3 J 3 u' g ". \ TTES "
32, That in the circumstances deftailed above and
having no other eyually effective &nd Speedy

e B R nt e Ay hlaa ik IS s Gl
alternative rommay aﬁﬁ‘pzu¢txuﬂgk LA ThES) to PraL el

. . o 4 [} — Feg . x A Y =
this petition and sets farth the following, dmongsStad

others,

TR T i @
ILAWAY -UQ._

. “ i~ - s a s "
(a) Because the petitioner due to the inaction

\

-~

on the part of the opposite-parties 1 and 2 in

2

having not been af forded any opnortunity to sgercise

b

=

Lo*a 2 B g I 2 n Ang AHan
his option for the transfer of lien to any other
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Jpposite-party no.3 by rgason of the
' —
26, Thsk position assigned to him was

sajd salaction.

| 52 Tmd A . Asbalted ranrasar
the petitionar aubmiftted a devalled reprassn

opposita-party no.l througn propor channlel on 1.5.198

Mhs casd L a aa A £ A
{he Sal1d I ')‘.r' nkation vas L»‘Llly ror

N e vy lon niavafy ] “1a' tthle O *
Director weneral, awil,. ,-;’.;tfl a view
?

dated 1.6.1983 a trus copy thereof is
\

as Anpexure no. @ to this pe tition.

1iens had been transierred and haveg ¢

®

et

q i/
a g 9 M2 )y 3 g '“.'T
he Generalllanager, '\P) 5l B.iailw

1

day physically in the catgzoriss to whid

e

work in the cadre of Claims/Commercidl
hroughout , the petitioner was surpri

t bJ C’f..f..LC(; '\) “i‘ﬂf Nld-td 303.1;‘\)‘% i“:"

[N
4 i £3
u

il ‘»,1

983, A trus copy of the pansl So
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position of ths petitlomsr, he could not be placed

posts of

annexed as Annexure no.? to this petition.

warded by the

Q]_..ilcf;; on
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category of the Commercial Departuent cannot be
made to suffer and the authorities were reuuired to
undo the mischisf on a consideration of the

petit icners rep rasentitions in that behalf.

(b) Because opposite-parfies nos. 3 to & being junior
to the petitioner in the category of Claims/
Commercidl Inspectors have wrongly been assigned
the deemed date of promotion on the basis of the
transfer of their lien to the other catsgariss

and thus there has been violation of . the provisions
of arkicles 14 and 16 of the Constitution of India.
(¢) Because evidantly onposita-parties nos. 9 and 4
have stolen & march over tha petitioner in the
atter o senioriby solely omkh® by reason of the
so-called transfer of their 1fien to other
categories . The petitioner being similqarly cir-
cumstanced as the opposite-parties should also
hdave been aff ardad an opportun ity to exercise

the option.

(d) Because the transier o lien at least should

have beon done on the basis of judi icious adminis-

trative policy and the inter-se senicrity betueen
"Mu,k—rr'a.\-ruck

8 ¢laims Inspectars should have been kst inview

while transferring the lwnﬂ(m-!u ba Ch Aale
R

(o) Because the transfer of lien, if done on the.

o
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d not hawe been allowed %o

af fect the seniority position of the other incumbents

(f)Bscause in view of the circumstance that the
onposite-partiss 4 to 6 had actually not orked

in the changed catsgories at any tims and the so-
called transfer of the lien .as a paper tranpsaction,

the petitionar vas also entitled even in the evert

0

d
of absence of ontion on his part to be glven equal

treatment.

(¢) Because indction of the opposite-parties in

1ot takinz a decision on ths petitioners representa-

tions is wholly arbitrary and capricious.

(h) Bscause inview of the fact that persons whose

names  are :acntionf“*-d in para 31 of the writ
patition even thou: ntLL had not exercised the
\

3 £ ! o) o 3 " ] ha 2y . “ ~y ) } - =
lien, the petitioner being seniar To the said

parsons in confarmity to the principles under 1ined (w
icticles 14 and 16 of the Constitubion should have

-

D0 2l ko @ma herme T ani m €3 de w1
vean af forded the séme benefit and treatmsnt.

ihevefoce, it is respectfully prayed that

this Hon'ble Court be plsased:-

(i) to issue a writ of certiorari or awit, order or

direction in the mture of cerbiorari to quash




«P] =

the arders,contained in Annexure 9, dated 6.8.1984

.as alsp the office memorandum datad 17, 12,1977

Anrexure 2 tothe writ petition.

(1i) to issuz a wit of mandamus or a wit, acder or
dirsction in the nature of mandamus commanding
opposite-parties 1 and 2 to decide the patitioncrs

reprgsentations,

(iii) to issug a further writ of mandamus commanding
opposite-parties 1 and 2 to trapsfer the patitioners
lien to the othaer category proform so as to restore

the inter se seniority between the petitioner and

QﬁﬁOSitefpartieS nos., 3 to 6 in the category of

¢laims/Commercial Inspechors and other higher

erades including Class II Gamtted.

(iv) to issue such other writ directionar arder,
including anorder as to costs which inths circums-

tancas of the case this Hon'ble Court may deem just

and proner. ;
\cse
o

- (B.C,5aksena)
bated Lucknow advocabe _
- Counsel for the patitionsr
August , 1984



In the Hon'ble High Lour art of Judicature at Allahabad,

(Lucknow Bench),Lucknow

Afidavit
in
etition under article &R0 of the Constitubio
of India

Wit Pstition No. of 1934
-Petitionar

A 7 Mandan
‘Jc_’jol&iﬁ\iOil

varsus
Union of India and others -Opp-parties

I, ¢.B.Tandon, aged aboub 43 yeurs, Son of
late Sri S.B.L.Tandon, at present posted as

Chief Technical Assistant (Commercial) in Traffic
and desearch Directorate, X.D.5.0., Harak Nazar,
Lucknow, do hereby solemnly take oatﬁi and affirm as

unders -
1. That I am petitioner in the abova-noted writ
petition and am fully acuuainted with the facts of

the case,

9. That con‘ents of paras 1 %o 31 of the accomp@nying

petition are true to ny ovn knowledes.

. That Annexzures 1 to 9 have bsen comp: ared and are

certified to bs true copies. o
| (BT,
Dated Lucknow Daponent

August yv, 1984
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In the Hon'ble High Court of Judicature at sllahabad

Lucknow Bench, Lucinow.,

Writ Petition lNo. of 1988
CeBeT@NA0N 0o Oy esessPetitioner
versus

Union of India and Another'Ss evs esness.0pPpepartics

Annexuie Ho. f

S ot e o e

NORTH EASTERN RAILWAY

4 L

MEMOR AN DUM

(n representationf rouw a section of staff
that appropriate representation has not oveen given
to the Commercial apprentices in various comuelrcial
cavegories ing cale Rs.250-380/ 4s 455-700 ...
as per DBoard's instruction,the position was reviewed
and it has been decided that all Inspectors taxen
from commercial apprantice group and who were woxrking

in the revised scale of R8+455-700 on 1.1.1973 saould

e
be given lien in ideatical scale in any of the followin

5 categories,

1.Craims/Commercial Inspector.
2.Rates Inspector,
S>.Beservation Supervisor.
4.Goods Supervisor,

5.Coaching supervisox.

41l Inspectorsoi comuerc.al appreatices gioup

(names given on ther everse),are,therefore, required

to give their preference of abgorption in the above

> categories in the order of their choice.Their

BB . o PR AP AR e 1 Wt T X

:
1
1

l

P T T, R D T AT s N
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, options should reach APO/T/Gorakhpur by
1e12e77.1t% may cleaily be noted that those whose

.ons are not rececived by APQ/T/CGorakhpur till

dy

L

opt
1¢12.77 will be ecnsidered to have no prefersamsce
or in other words they will be considered to have

denied preference to all the & ove categories.

54/~ OeDeAgnihotri
Chief Commercial oSuperinteadent
JoE/210/15/0FRVC/ ipprentices/VI/Loose GKP.lated
NV 17111977

Y/ copy foxwarded for informatioun and necessary

1, CPLO/CCO/ 2CCS/ G, ACOS/MS,Gorakhpur,

mls ¢ ™Yoy [ar i N O TTI ROM o O - (- . -t AT
o LdC .?;C._,/;% :,«;L/I ZN,IIJN,BS0O & SPJ and LY.l ',‘)/C_-,g.

no

3.The employee concerned .., C.¥.Shamia under IJ.
a J v

™" 3 -

anager {(claiu;FZd Mohadipur GIP.

( FToAer




List of CQommercial

-5=

Apprentic:s in oxder

=
prt

26 %

of seniority.

Sl- NO.

1.5hri

2. 12

( Plewt

e ot e e ot S

Ce

Jamb of sta t

Desi

gnqiioa

place of workiug.

1. Shazrma

BeSeRawal
B.P.Singh

r}.-.o_ aﬂC&’

Maheshwar Prasad

- R 5 I 12
Selie VEILLS 3
a T & nol n
Dol el
R ti
Bal jnailh FPrasad
Promod Krishna "
I"o 1’: . ./l‘..fjtlla.ila H
Khalid ™ansoor "
Narendra Xumar "
S.P.8ingh 3
- .u oL G-Ilde}’ "
™ "
iie u! VL-‘-UU&
iv\-o C . Sl'ivaSt ava "
14}

A.N.Yadava

¥M.R.Balg

PR
\U(

vAC

GKp,ynder CCO

f;j,un .8l I¥...anager
(Claims;FeCole
Wohldal"Uf

G‘O rag{.._.s.pu -|- *
GKP under CPLO
LJd.

:T“C/;Ic/c/“
rector 'raffic,

Lot 0N

BbJg

GKP under CCC
LJN
LIN
-~
GKP under “CO
~Xd

Under BC0/Coal

BSB

WP under IDB/LIN

T



27 v,

Tn the Hom'ble High Couxt of Tudicature at allahabac

Lucknow Bench, Lucknov .

oy

Vit Petition Lce of 1984

CoeBeTANGONees e coess s v re e .. Petiiicnes
versus

union of India and anothelSesees ee.OpPPepartics

Annexure HO e 2

NORTH EASTERN RAILWAY

MEMOCRANDUM

In terms df Railway Boaxrd's oxder centbained
in their letter No.E(WG)57/RRI/12 dated 10.1.1958
read witht heir furtherletter 0. B(NG)64/ARI/2
dated 6.11.1984,1he commeroid_rgpprentioes
recruitec against 25¢ of the annual vacancies 1n
{he ¢ ategories of Cowwercial Tnspectors/
SUPerv.isois ghould have beenAallcttedto the se
cétegorie& but almost &l the cownercial
apprentices recruited so far were po sted -as
commeTCialwInapectorgyoly.cn represeatations
received from & gection of staff whoweie
adversely affected,the matter was given thoughtfu:
consideration and it has been ¢ ecided to transielr
1ien of the following eight Commercial
Tnspecgors out of 19 who wexe appointed froa
commercial ’pprenticés g\oup to other categories
nf Inspectors/%uperiisorsﬁn scale Re.455-700/~-
(rs) with ffect f rom the date theywere appointed
on regular basis in scale Rg.250-380( 4S)/455-T00 .

(RS) in the Comuercial Depariments- x



2 B

e . B - N
TTN. Wame 0% vhe commerciald TOspectors Categuly towW Ot
whose lien has been changed . the lien ig allottecd
1. Shri S.P.Kaushal Coaching Supervisol.
2, " Ce.M.Sharma ~do- il
= " ) ¢ -y NS aa e . S - -4 -
e B.P.Singh pates InspeCcuiol
4. " S.N.Veruma zates Inspector.
| 5. " Baij Nath Prasac Reservaticn Supervisol.
6. "  gKhalid Mansoor Goods Supervisor
T " g,P.0ingh Goods Supervisol
8 " R.S.Verma Goods Supervisor.
Yf
- 2 ihe @ ove transfers of liens have been (ONE

accomnodating to the extent possible the options/pretereace

-g receivedf rou The g vaff concerncd in regponse to the

menorandul igsued vicde G.u(P)'s letter of even number

gated 17/18¢17e7 70

3, The remaining 11 comnercialfRates Inspectors naned

below will continue 1o nold their respective llens as

claius/Commercial/hates Inspectorss -

Selle Name s Qﬁgﬁgﬁﬁyaf?oﬁ%éﬁﬁ'tke
4.shri B.S.Rawal Rates Inspectols
< y o, " C.B.Tandon 7 ‘,K,ﬁ.C.l./Col.ﬁ
}A"r 1 L P daheshwal PR&sad ~do-
4o " Sudhanshu FPd.gingh -do~-
5. "  Promod X{rishna -do-
O " De.K.Asthana ~-do-




STVR Nemes Category to which lian is allot

s i b5 1
[ e 1L Narencia yiial CI/C
o) L AN DPanAesr 3 *
O e He Ne F'2I1AECY - CO0~%&

)

14 " e P R, Fa A
() L] l‘:'_. C . «_,‘i.l.L lva L‘;Jll ave - 0=

11 A 1a "'m 3 5
10 . mynar Nath eV - do-
P 1 B .
I te o.‘.;o..Juu. -

Dated 17 «12.1977 A sa/-

((f.‘.t' Agni 1&,0;_1_/
Chte

>f Couusercial -Uf‘du.

2/210/15/0/:VC/ Lpprentice/VI #Loose Gorakhpur dated

Copy fTorvaxrdedf or intormaticn and necegsarly act
P o

1« (PLO/CCO/ACCS(G)/LCCS(MS)NE.RLY. GCorakhpur,
.Divisicnal Superintendents :l.F.Railvay ,Ilzatnaga
Tucknow varanasi,Samastipur and Dy.D.%./Sonpur.
3,Fele& CLO NelsHailway Gordthiui.
4.,.P0(HR ) HeE.Railway Goxrakhpur.
5.*he employee concerned,
sd/- 17-12-7

General manager ( P)

2 Truec opy

ar
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In the Hon'bls High Gourt of Judicature at Allarahau,

(Lucknow Baneh),Lucknow

- o

irit Petition no.

vELrsus

Union of India and othars

The Chisf Commercial Supscink tandant,
North sastern iailuay,
Jm'dnh:)w

Through Propsr vhanne

oube - J.l‘-lubiﬁl.‘ of llenoi vomuercial Apnren

of 1984

~Patitionar

-Opn-partiss

tices 1in

tha idenbical scales in othar Comerc il |

977 and no. &

210/ /13-4

catazarias

qafs GI(P) cht ar NO. & 310/15 o/ siu/apre ‘51‘333/
?Ihome datad i, {00 /:
§ dakad 20. 6/1.7 1-/70

oir,

The pebibionar bags o submit as under:-

1. That the petitionac along withthe following par-

sons were recruited as vomnereial appre

through f@ilway servica

nkice

Commission under diffsrent

babchas and after complobion of the training they

were put on the working post in the scals of s 250-3

U
a0
o0

(43) now fs. 455-700(«5) in the Clains/Consercial

Inspector cadre and the sgniority of the peb it lonar

vis -a-vis the othar incumbants were fixed as

par senioriby list issusd by GU(P) vide their lettar

no. 5/255/Comnl/ I/ VI dated 20,9,1972 as shoun

balow: -



B-

S.70. Vame of apprentice Date of appointmert in

. the working post as CI/

wiI

46,3ri C.3.Tandon 30.5.1966
47,3rci S.0.Varm 11.9,1967
48,31 Baij Tath Prasad 0.34 1968
48, ,8ri Khalid lansur 3.4.1968
50.ari Sabyend Pratap <ingh 2240, 1968

2. That the pstitioner was recruited into the service

/)

through iailway Service Commission in the sscond bakch
while Shri <S.N.Verma was rocruitsd in the third batch
and <ri Baijnath Prasad, Khalid lansur joinsd as app-
renbice later on and shri ©.P.9ingh cane in the next
batch. 8 such, all the parsons are mich junior to

the petibioner.

3. That the pﬁit;cmr has coms to know that a eir-
cular no. £/210/15/0/aiC/apprantices/l .T./Lo%a datad
17,11, 1977 vas issusd by GU(P) asking fdr the option
and prefsrsncas of the commarcial apprantices who
wereahsor bed as aabGS,ClainS/Gommﬁfcial Inspactor
and vera kinz inthe revised scale of Rs.455-700 on
1.1.1973 for the lisn in the identical scale on any of
the followinz five cakagoriss:-

(i) Claims/Commerciadl Inspec tor

(ii) aates Inspsctor

(iii) aeservation Supervisor

(iv) Goods wupsrvisor

(v) Coeching =upsrvisor.

4, That the patitionar at the time of tha issue of
the circular dated 17.11,1977 had beenworking under

Director General, desearch, uesigns and otandards

Qrg vunbatlon, iinistry of Railways, Lucknow-226 Ol1
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and he vas spared on trassfer vide LS(P) )/170 letter
To. B/283/ IvI ii dated 5.8.1976 in rafarancs to
Gi(P)/ GKP latter no. B/210/15/ 17-3/%/V1/CBr dated
17.1,1978 in terams of Diractor General RDS0,Lucknow's
letter no. &T /82 dated 11.12.1975. . '

A
5. That the copy of the said circuldr mngtioned in

- para 3 above reggrding asking of option in respact of

chanz® of lien was forwarded to the follovwing for

infornation and necessary achion.

2. DS's E‘m, I 130 ooB & -PY and Dy. DS SER.
3, Bmployees concernsd.

L
6. That the said copy of to the employes concarned too

t. :
Wes Xmk sent through their conbtrolling officers

mntionsd at Sno. 1 and & of para e

6, That the copy of the:a said cireular vas not sent/
an&orsad to the Dn‘ac%or General, A0S0, Luck now

undfar Whom the p'atlt;onf“ had been working although
hls neme was shown on the reverse of the said
cu'culJr abt iten no.S in order of seniority, as such
the pebibloner had no inf ormat ionand,theref cce, he
was unable to 8xercise his option for the uhan:,e of
llen for tne post of ulalxﬂb/uomﬂk*rClal Iﬂsnnctor to th

obher catggor iss as referred in the circular.

8. Thet the other persons seen to have giventhe ir
otion far the change of their lien from the

post of the GlaimS/Comm@rcial _Insmactor to othsr cate-
gories a8 a result df ;mea tha admlmbtmtlon

the liens from the post of ulalnS/ Com mreial
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of promotion of petitionsr, due to nobt bsing given
an opparbunity to exercise his option and to give

parfacmance (sic) to any of the fiw categories,

12, That as a rasult of the deemsd seniority ohri
S.v.Vermd was called far writtentest for the promotion
and selaction of Class II(Gazetted post) of the Tref fic
3eanch hald on 15.6.1980 vide F(P) Letbsr no. B/254/
4-78(1) datad 7.5.1980 vhils the pebitionsr though
senior to Sri 5.7, Versa vas not called for the said
salsction. Besides ori o.7.Verma, dus to the chénge
of lisn to the post of iates Inspactor, has also bsen
promobad in scale #s,700-900 vide GU(P) lebter no. 210/
15/18-3/6 dataed 20,9.1980, sarlisr to the petitionar.

13, That if the optidon would have baen commnicatad to
the petitioner as was dons in the case of ther
apprentices already coniirmed on the post of dates
Inspactor/Clias Inspsctar, the pstitionsr would have
opted for the transfer of lisn from the post of Claims
Inspactor tobthe post of iates Inspector/ieservation
Supervisar etec . and he would have besen given the
preferance being senior to ri 5.V.Verma and others
referced to abovs, as the petitioner and obhers wers
in know of facts that the promotion in the lates
InSpeCtgr cadrs is better than the post of Claims
Inspector, and thus the right of the petitioner has

bsen affactad.

14. That the petitioner did not receive the circular
letter no. 8/210/0/aVC/apprentice/VI/loose dated
17.11.1977 or any Subsequent communicabion in this

respact which affected him adversely.
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Tn the Hon'bla High Court of Judicaburs abt allahabad,

(Lucknow Bench),Lucknou

Wit Patition oo

¢.B.Tandon
varsas
Union of India and othars

Annaxursg

P ]

0. B/254/4-98/ Pt.I(I) Comal.

The bicecior General,
L{ J‘J Q Ol 3
Lu@l\.nOw

v
Y]

040

e

of 1984

~Patitionar

-Opp-part iss

Dated 19.4,1983

Gubs- Selechion for ths post of auo/al0
(Group '3’) azainst 7y of vacancies

Tt has bsen dacided toform a pansl of

23 persons for the posts of 4U8/4C00 (Group 13)

aoainst 754 of vacanciss . Accordingly, @ nobifi-
- i b

cationof even numbsr dated 24.3.1983 has basn

circulatad to the Vontrolling

0off icars of the

candidates concas: ng d but dus to ovarsizht the

copy of the same could not bs adherad o you.

48 sueh the copy of the aforasaid notification

is sent harewith.

2. It is,tharafore, roquested kindly bo obtain

the willinzness or othsrwise

fron wyhii G.B.

Tandon, I of w0/ Lucknow and foruard

tha sam in g ssaled 4.0. cover addresssd to ohri

PG el ik, . CPO(Gazebtad)/

Gor al im w, The ngdltht:ﬁ conecarnga

nay b advissd
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40

2 It would bs sesn in naras 5 to 7 of tha said

roprasantution that I could not exarcise my option

for the change of lien to the othar catezoriss which

has advarssly affectad my carser as parsons junior
to ms as Comnercial Inspsctor, have bscoms senior

githear by ziving their option to othor catszories

or transferring the lien by the administration.The
administration has also not cared to fix tha lian

judiciously keeping into view of the ssnioriby

nosit ion.

3. In this connsetion I have to stabs had I been

zivan an opoortunity to exercise the onkion my posibtior
could have bsaen diffsrent to vhat it is at present

and the persons junior to me would not have superssded
m as position after transfer of the lisn to othar
cabsgoriss vas known £o avaryvody .and avan to the

administration.

4. T once azain submit that your goodsalf would be
kind enouzh to look into the matter and call for

the papers personally and see the injustice which has

bsen Metad to me and I am sure you will be convinced
bo the injustice dons to m and decida the

issue for transferring my lisn on administrative
grounds in the category whers my juniors should not
becons sanior to me under paragraph 2011 of the
Indian failway Sstablishment Code Volume II’oriﬁ

ndy bs allowed to exarcise mg option to zive
profarence for transferring the lisn to any of the
five catezaries. Further I would request you that I
may ba given a chance to explain my cass in person if
there is any further clarification nacassary.
Thanking you,
_Tours faithfully,

Encl. One UTa( Comml )i e |

\b]N&)“ubo,Lucknow
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In the Hon'ble High Court of Judicature at pllahsb ad

Lucknow Bench, LucCknow,

Writ Yetition Ho. oi 1984
e B Tallc-k.)lloo EEE tee o e o ..}‘e't.;\}iuue;x.’

vel'sus

ynion of “ndia and anotherSsecseseOpPpepariies

NORTH EASTELRN R ATINAY
! f ¢ o “ i & ") i} . ryf »: NnT T he A F
l\lOoiL/E\Slz/L:-/B/}L"(.L) b()wluli.. el Il_.. Lr‘I b_.':l.ﬁ, (.«: ogi.\/
QO:a"]u pated 2V.5.1985

! (Y ~ew ko ~ LT La (Ve - FaValnl ot Ny ~
the Lgs,cc0.4c08(G) “4dl.CMS,AddLl .CAO,Dy«CCS/0LDy«CCS

ihe 8r,1Cs/I7ZN.1JN, SN, BSB.
Flia 9] { ¢ o o < et Y o i Ty o Y . T ouy - T
The *¢e(e),SC0 (Rates”,s5C0 *¢~-He) DCS/LIN, DOS
the S0C(catering’)/GKP.DCS/SIT, P+ to DhM/LIN SCO/HK
The ACOZLefund)ACS5/GD,ACS/BSB,aC/SER, ACS/BEI

fIlC .../ l‘,L 2 “'(JL ‘ C- c«.‘,hl A’ _: ) _.C /__‘ u, -‘\JL":

s /X7ZN, AC0(TCY/CKP, ACS/SEE, Area

M = ', ™ 2t f et [ (0D
‘v-i"'c (?-/I‘- 7—‘-C¢ S REPEE ] .«-J\ " u.} (ol A9 ' ¥
mly A e /T TR TN ReR. Onm p.CeT T

1Lnc .;,-_'s."/ d.0 AN g Lo N s DoDy W LLCNIU &

] " sl apsT . PR TN o1 T
Tne | u' o GOE / Cil/ KPP PO/ SEd,yviie, BoD, 14N Gloiv,.

I ™ 1o g a7
iNelie uu:.l.l by e

S e 5 A e

sub Selection for information oi & panel o0
promotion to the post of 40s/1co0(Group*B’)
against 75% of vacancies.

Ref.This Office notification o .T/254/4-T78/Pt«I(I]

Comml . Jated 24:.5:8%,

is a result of the selection held on 17+4483,245.82
and 17/18.5.83 for promotion to the post of &C0/4CS(

Class II) against 759 of ) A . :
68 1I) against 75% of vacancies the following

candidates have b > 3
€en selegteq for the post of 4C0/4CS

e




| ( ,B,:Tflw»l o~

.

(Class II) in scale Es 650-1200(RS) .

Se O . Naiie

Tesignation

s (8 C)}_lri ‘BeDo &La\lal

44shri Jitto ham (~C)
5.5hri M.S.Gahlaut,
0.+8hTi L.E.Shngﬁ,
7.5hri M.S.Mishra,
.Shri S.N.Prasa
9,8hri B.P.Singh
10, 5hri S.N.Varma
11.8hri X.K.Agarwal,
12¢shri J.7.Shaima,
1%.2hri G.P.Rastogl
{4,shri Yuvraj $ingh,
15.8hri CG.K.Srivastava

6.chri Raja Singh,

b

18.5hri D.DeKureel, (ZC)
19 .00x1 Boﬂc;rﬁ'oah< C/

20,.+Shri Ram Baran(sC)

24 .Shri HeLeChoddhury,(SC)«CeIXLAN

cthd Tralraca My < P
ahri Prakash Chnandra

.:\.dho C ,‘."LC C/G—:—-_‘ ®

,n;d.hOC/ AC g Ld i

rdhoec +CO/GHF

6I/BSB

LI/ CGKP

Adhoc ACOQ/CGKP

Adhoc/ACS/LZN
Adhoc/AaCS/SLEE

Adhoc/ACS/IZN

Adhoc/ACO/GER.
Adhoc/ACO/CGER,
hdhoe/&CO/GEP.
.dhoc/ACO/CKP.
Adhoe/+CC/GKP,

H.I/GEP

OI/LJN

CIL/GSE.

CI/Nakhejungle.

The above panel will be provisional,General

Manager has approved the

118 - & . .
<he ¢ anclidates concernea

accordinglye

v

For General ranager (F)

panel on 20.5.85.

sd/- Illegible
P.CoMaulik

say be infolumed

20/5/83




xl : : \*),\ -‘-LA }'o‘v\ lf/h H’\g& (L\L.L U’ 7L\<h£m}“\, AR (L'Mdic\}\d
v ™ ;' (sl Clemad Bench) sla Yewn

: ? \/\' >’€ IL"‘""(/“ N @ O{ 'qé\!
ﬁhe General Mannger, ! &
> Nerth Bagtern M:llway, 4 ('B Nden, thhc&,
e Gerakhpure Anmoxine - 3 Versun
\ — :
| ; (hmugh Pr.p.r cham‘n UWU: ()' hdue “Ond ohes 0}'}"5 cth

'l Subi=oTransfer of 1ien of Commercial Apprentices in the

| idénhical zmalmys se~les in the ether Cenmereial
i y eategories,

l i1) Seleetion for the pest of ACS/ACO(Creup B) tgaiast
| 75% of vaganeies.

Refse i) GM(P) letter Ne.E/210/18/6/AVC/Apprentice/VI le
dated 17,11.77 and 17.1:’; o /' -

11) GM(P) eirenlar 30.5/254/4.71/9!1’!: i(1) eemmers: -
dated 2403.83,

-

8ir,
X Regpeetfully I bheg te submit the fellewing faects fer veur
kind eemsideratien te pet fafir play ond justice 2t benign handa.
)'  1. I wae reeruited 2s Cemmereial Apprentice threugh Railwy
X . Serviee CemmissiemyAllahabad en N.F.Rallwey in 196364 in the second
bateh in refarones te the Rallwey Deardls letter Ne E(N.G)§7/RRI/12
datede 1041058 2nd E(NNG)64 RRI/2 dated S.11.64.After eempletien
ef the pregeribed training,I was pested en the werking pest in the
gseale Re250380(AS) in the Claim/Cemmercial eadre vide CCS(P)'s iettep
e E=1X/210/15/17 (keese) d2ted.30+5.66.
2e The twe sther Cemmereial Apprentieces ef my bateh 1.e. 5/5hri
yB-S.P.awal and BePeSingh after ecompletieon ef training were ‘puted
4 in the Bmtes eadre vide CCS(P)'s letter Ne B=IX/210/15/18 dated
| 21e12465 in seale Ro250380(AS) Later en, en thewpresontatien ef
? Rates Inspeeters, Shri B.PeSingh,Rates Inspeeter was withdrawn an
transferred frem Rates Braneh te Clains Bragmeh vide CCs(P)'s
letter Ne EB/1I/210/15/18 dated16/18e6-C6 and pested as Clains
Inspecter vide Asstt. Cemmereial Offieer(E) letter Ne,IND/E/S/TCP/0D
dated, 24464666 '

3¢  §/Shri S.P.B "aﬁal and c.M-mama vho woro also recruited

2s Commercial &ppr&ntue in the firot bateh 1n the year 1960 were

pere pested in clnius/mmumi&l cadre and premeted in seale Rie250=3RC
PeTe0

SO Lt
.- G
(b b
; A

L




» ; o 8w %“)/ |
3. §/éhrl SePeKausal and CeMesharma vhe were alse reoruited

as Canmereial Apprentice in the first bateh in the year 1960 vere
pested in Clains/Cemmercial Cadre end premeted in senle 1:4250-380 frem
142464 after werking fer ene year in the sealo ef Re205-280 as per |
Beard letter Ne.E(NG)/57/RRI/12 dated 10.1.58,
4, Shri 8 oNeVerma with seme ether Cemmereial Apprentices
was recruited threugh Railway Service Gmission, Allahabad in the thirl
bauh of Coxmerclal apprentiees in the 1965, Sari S.N.Verma mg mfx
wee pested en the werking pest in Claims/Cemmereial cadre en 11.9.67
and the senierity of the petitiener visefevis the sther ineumbents

hn the Claims/Cemmereial were fixed as per senierity 1ist issued by
GH(P) vide their letter Neo,E/285/Cen/DCI/VI dt,20.9.72 as shewn belewse

piella. Neme of Apprentice Date ef appeintment,
prometien the werking

Y
&/ 3ariy
30e le SePeKnugal le2e64
3 2¢CMoSharma : 1e2.64
A5 3BeDePeSi ‘ , 2l.12,65 |
46 4,0.5«Penien 2055636 |
4 : 5.”’ ﬁ\ﬂl’ ?l‘al‘i ee 1
41: 6o SelleVorma 11.9.67
49, 7. suihnsu Pd.Singh 11.2.67
50, 8. Baij Nath Pragad Be3e68
5le¢ 9+ Premed Krighma 6.3.68
52¢ 10 D.KeAsthana 63468
58 1ll.Khalid Manseer 304,68
54 12. Narendra Kumar 226468
65 13. Satender Pratap Singh 10.7.68
PG 1l4. A NePandey 7 3470

A 57+ 180 ReSeVerma
5¢ All the @emmercial ‘ppremtices recruited in different years in the
separate hatehes were pested en the werking pest im the scale 15250380 23
in the Claim/Cemmercial Inspecteor cadre except Sri ReS.Rawal vhe was
pested as Rates Inspeeter as mentiened in para 2 abeve, ‘
€« 8rl BePeSingh, myself and shri S.NeVerma Claims Inspecter emx were |
‘N?\promted in the seale of Re335e426 vide Dy.CCS/C(F) letter Ke,210/15/17/ ‘
A7 part III(VI) CKP dated.19.6.72,
~T7e According te the third pay commission repert effective frem Ist
Jane'73 the grades 250=380 and 335428 of the elaimg/Cemmercial endre
were merged inte vreviged seale RedE5e700/mq

( ; B T(/vi‘\ e

PeTele
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% |
. 4748
5
| 5
8. Th nierit .a;ti |
o 8 senierity peg 0N s on 1le4478 in the revi:
;::{::700 in the Claim/Cemmereial cadre as'issned by GH(P)u:i:‘ Q:;::. i
, |
S.Ne Name of Empleyes/  Date of Offiete lemgth  Adfust |
Cemmereial Premetien ating ef See th":; ::rtgf-}
Apprentice, Cenfir- prvige as te reflect
ned. en :lntcruuonhr*
14478, tye
1
8 /ehri ’ ‘ ; | 'g"
o SePeKausal le2.64 Cenft, 1% 2l (;ﬁ_ 1 2 |
29, CeMeSharms le2.64 " 118 0 5 8
42, BoPegis 2lel2465 " 9,3 10 S5 €
43, C.B«Téndon 3005466 £ 8 106 g g 5
ﬁ' . Maheshwar Pd. 1le 99 67 * 7 620 7 s B
o “SelleVarma 11.9.67 " 7 o620 ? 6 20
47, S.Pefingh 119467 W 746420 7 6 20
48, Baij Nath Pd. 603468 " 7028 7 0 88
go Pramed Krishna Ge3468 ® 97085 5 . 0O 25
o DeKeAgthana 643468 * 7028 7 0 25
§ly Khalid Mansoer 8o 068 * 6 11 28 6 1128
863¢ Narendra Kupay 38,68 " 6 11 28 6 11 28
63, Satendra Pratap
Singh 2206068 » 6 9 9 ¢ 9 9
86¢ ReS.Verma 743470 " 5§ 0 g6 5§ 028
87¢ ReCoeSrivagtava 8o 6470 " 4 9 23 4 9 22
78 AJNe Yagava 204,74 o0fft, 0 11 12 o 33
Do In terms of Directer GenercRk, RDS0/Luclmew’s letter Vo ART/79
datedellel2e78 and in reference te GM(Pf/ /

GKP letter We,.B/310 /vy,
Lease CBT dated, 17412475 and 171e78 I was gpared vide D&(?ﬁ&@” Lttar Neo o

B/283/DC1/(11) dated, 5,8476. te earry eut the transfer en premetisn &
ag SreTechnieay Assigtont (Cemmereial) 3in /ﬁadn 860780 under DG/RDSO apmg
8inee then Ilhave béem werking en RDSO/Bucknew.

10y Shri BePeSingh and myself were premeted as Commercial/Claims
Jrspecter by senierity in seale of as.sso.ns vide GM(P) letter Ne. :

15/17«11/6 dated, 23=6«77, a copy of vhich vas ensersed and sen
@10/ Tell/ 18/23«6«77 £ vhich d t
te RDSO/Iucknow fer infermatien,

11. On representation frem a seetien of staff that apprepriate
repregentatien has (n‘ot been dene te km the Cemmercial eategeries
in seale 250e380/e (AS) Red55+700(R8) as Ear Reards instruetiens the
pesitien was reviewed and a cireular Ve. /310/190/!&W/A)xrentieu/n{Lnn |
datedsl7e11477 was issued by GM(P) /GKP( cepy enclesed ac Ammexure®A’
‘asking fer the epetion and prefremees ef the Commercial Appremtiees yhe 1
were abserved as Rates, Claims/Cemmereial Inspecter and were working :
in the revised seals of ee455700 en 1le1473, the enfereement date of III |
Pay Cegmissien, fer the liem in the identieal scale in any eof the folleww
ing five categeries by le12¢77. _

le Claimg/Cemmereial Inspecter,
ii) Rates Inspeeter.
4. .411) Reservatien Superviser. |

7o igheatggperviser,
il v) Coaghing Superviser,
‘ ' e t dersed te
ml"eet.r Genmlfiﬁ&: ?L&Mlﬁmu%g? swi‘a‘:n f"&{f,‘}.}{ﬁz &0\%

C P)'Tah _
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my name was in the list given en the reverse of the said eireular at
item le,B in erder of senierity, Even empleyees cepy was net received

by me vhich tee sheuld have been sent threugh my centrelling sfficer to X
ensire preper and timely delivery of sueh & vital communicztien
particularly vhen the time limit -et fer excereising the eptien was enly
16 days f.e upte 1e12.77 frew the date ef irsue of the lettere As sueh,

I set ne infermation and wis unable te excercise my s optien/zufm prefee
rence fer the change of liem in erder eof preferenge te ether eatesgeries
;s referred te im the eircular,

i‘;:m‘:%‘;. GM(P) /GKP memerandum He,E/210/16/0/AVC/Apprentice/6/Loose dated
2532777 (emelesed at Annexure'B') issued in referemce te eireular
A.yf. aven Ve, dated,17.11.77, the lien o¢f the fellewing 8 Cemmercial

Ingpecteors eut of 19 whe were 2ppeinted frem Cemmereinl Apprentice

Greus was transferred te ether eategeries of Greup of Inspeeter/Supere
visers in scnle Re455-700(R8) vee.fs date they were appeinted en
rerular basis in seale Me455+700 in the Cemmercial Deparimemt It was
dene after thenght full eovnsideratien of the repregentatien ef the
gtaf? whe were adversely affected and accemedating te the extent
f:oasible the eptien/prefrences received frem the stafi,

S.ll@e Name of the Cemmereial quectoxi Catogori te vhieh the liem
Apprentice vhese lien has been is 2lletted.
—thongeds

1, Sari SePeKausal Ceaghing Superviser
2¢ " CoelleSharma Y- T
3¢ ¥B.Pesingh Rates Inspecter
4 " SelicVerma odge
* % Bag) Nath Pde Regervatien Superviser
/%8, % nalia Waseer Goods Supre
; )\,)Z.g“ ?‘N\ ﬂiuty-nlm Pratap Singh Geeds Superviser.
8¢ W R.8.Verma ~de= ‘

The remaining 11 Cemmereial/Rates Inspecter ineluding myself

%'iﬁtinuoé te hold the lien as Claims/Cemngreial Ingpecters

( 3 B TﬁJca 5
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| R | ke
14, ™e eeny af m':u vewsrendum (lee wms net onderged

te my esntrelling afd eer i,e. DG/*N0/Tuckney Aad e not rageivred

by me, I ig thus altheugh kent In derk se ny nee was rob caratdered
rge shaning the ldep hotar wugh senfer, By tr nsforvive uy iSem te
other @atezeries ! esuld alae be heparited Bo ether Aprrentiges e ld
gety vhe vere werking as Caprerainl Tneecater ofther ar Junlor % me,
1Be upd feFoKaughaly the Senter Best Gpsrenties vhe ¥hs press
ted in the gecle of !}.Iﬁ-a 80 frem 164 1n the Cladps/Ceresrainl
ingpeeter euire wap in the sesle of ReBBOWTEO thowh Bproared Terthe
gelection 1% the grode of k7O0LC00 of Cluips/Tenrerets Inpsotep
Nt Junter ‘e ‘Rrd Bt Beuel (Appreptior of sccend bateh) whe Joined
ﬁ{— the werking pegt 6r TRteg Ilngpeeter fx grade keSi0=380 Poen 0018468
and wes prowstel in the nesle ef RJP00000 frow 84778 snoh ouclier
te & hri GevoRaushel, Mmt by tremaferrimg the 2ien 2s Canghin: ‘arele
vigar vide Memepundnm refsrzed te sheve thergh "hri GevoVrughnl wig |
syamated in the @2l of hy700.900 Trem MMIMTE 14,1.78 bul darand Lo
bo yeemated fp 220le #f RGT0CLONC frex 28.3476 158 22 suyR hoguae
santer te Thrd Dely Al in the grade of Be700lfw

ie. Mmat ip secerdsmes with the suid ohunge ef 1isnm, s |

BoF oiinghy vite o jugt above me ARE WRE wemm in the setls of

8 3o 8ECTEO e with e Rx wentisned fm para 10 eheve Apd Swrd Gell s VoPgm
speindinge ether apprentices werking Ba Cleins/Commereirl Tunproter

sp veptisned in pave 8 dbeve begime avnier te me enly dne te thely
14en biy beep trensfesred te sther eategeries 6o wentierad in »arald
abere « They ware deemed Le be preneted inmlm-t&.mmum
§.0. mioh ehrlise te we Gg 1 WRe yremste! as Cleires Commle Ineyagtar
w&ﬂs Ml D7 .dingh whe wie xp bateh stie.
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. BeNeclame werking as Dute of iransfer the Dememed date
/ Cemmereial Premetisne as lien ts ether nremetien in
Ingpeeter bcltﬁso.-yg) catereries, grade 550u750 ‘
: enier ©
le Shri B.P.Singh 1946477 Rates Ingpacter 3047478
¢ " SJlJVarma lot promoted “dge 30.” .78
3. % BN.pregae(se) Net knewn Reservatien Supre 11e6478
4, '"halid@ leneeer  Net premetcd Goeds Sunr, 2349476 |
5. "Satemdre Pratap  edee edte 23.9476
Singh.
e "HeSeVerma ed Qe -l G 23.2.76
| 17 As a result ef this deemed date of prometien senierity Shri

B.P.sm; and Shri ScNeVerma were called fer the supplementary writtem
| Mest fer the premotien and selection d of Clags II Gagetted pest of the
| Trafiie branch held en 1546480 vide GM(F)'s letter NeJ.B/25474/78(1) dt,
505480 vhile I theugh senier te Shrd S.N.Varma as Cleimg Cemml. Tnspects
%s net called fer the s;gnd selection fer ne fault ef mine.

-

| 18, When I eame te kney ef the factes mentiomed in parag 11 to ¥

| 4 made a representation o 16,1280 with advance cepr te the Chisf Comm: .
Supdiey NeBeRlye/GKP under Regimtered pest with A/D whiehwas delivered ‘
on 0s12,80 2md vas sent te CPO Office on 24/26.12,80,The sald represee
tatien vag alse fervarded te "CM(P) threugh preper channel vide DGyRDSO,

| iueknew letier Ne.FBP/1620 datede 29¢18.80,The copy of the represenmtati ‘

e is enclesed 3s Annexure'C*®.

| 4 ig, In the gaid representatien I have mentiened in parc 13 that :

had the netiecner been given the appertunity te execereise sptien fer |

transfer of lien, &s was dene in the case of ether ap rentices alreagy
eenfirmed on the pest of Claims/Cdmml, er Rates Inspecter, the petitien
weuld have epted fer the transfer ef lien frem the pest ef Claims/Claim
Inspecteor as the petitioner snd ether cendldates thyt like Ehrl R.8.Re

1 dhri #ePeSingh, Shrd S.NeVermr and Shei Mheshuar Pde me well as the
edminietration knew the yrospects ef promaﬁ!%n available in 4iflevent
cateparies at the gtage om tronefer of lien tovarigis categeries,

| Lo %
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20, Had I been given lien in the categery ef Reservatien Superviser/ ‘

Rages Inspecter either granting me eppertunity te excereise e-tien or |

by Judieleus administrotive actier en the basls of semierity of apprentices,
j» I veld heve heceme senior te the Insnestera(nen sepreatiee group) whe

were premeted in senle of Me950-380(18) ir their eadre leng after my

mmmwmm jeinine on the werking nest &f

Claims/Commle Inspecter, theugh they were werking in highew grade in He.97

at the time of ealling of eptienfureferences,

Nage Date of premetien mte of proemetion  Tate of prewsiien
in the grade of Ise rade Re37
260=380(45) /428-700(RS) ms As /550
- 750(88) |
1. Q-?.mpta.zl.s.e'} (a5 resee 1149.69(2s Regorvie 3,974 as elaims/Cimm
rvatien supere tion Superviser) Inspector by senierit:
viser) 35 selection,
8¢ KeKekgerwal, 293471 as 7478 as 267476 ag Hates
Rates Inspecter Rates Inspecter Ingpeetsr by
by senierity, seiegtien,
1‘ 3, MeBeMi gra =dge 14,828,756 as lates 30,3477 as fates
| Ingpecter by Inspeeter by
| sengority. selection,
“ L B.P.Agarﬁal. o Cie wl@m LLE
| B¢ Pralimch Chandea 7.10.72 as Rates 20411475 wdow
“ Ingpectler.
l ’3. Toll oMo Towars 163,73 a® 3.7 076 by 7e4e77 ag Nates
Fates Inspecter senierity. Ingpeeter by
| o selection.
|
“ 7« Mahabir Pd. 24411467 ag Gee75 As 1981 as Reservat.
Regervation regervatien ien superviser b:
| SupTe superviser selectien,
| by senierity.
8o BoPeThukla, 36488 ag -l e 1982 as 6191.38/
| Regervatioen cenmlyIngpeeter
| P Supr . by selecﬁm and
| \x A after posd ng
| N goods(p)
|
1 9s Ahmadullah. 23+C 68 e » ™

ShrisS.leVerma, Claims/Cenl Inspeetor, whe was junisr te me and whe
| working as Claims Inspecter in the grade of Me456.7860 ami Shri BePeSingl
| who was premeted in the seale ke550.750 as Claims/Cemrl Inspecter with
pe as mentioned in para Ne.l0y were deemed te the senier in grade of b.

( B Tado




ofe
550750 te ghri K.K.Ag:arw&l:, Shri M'S.Kisra, ghre B.P.l-.garml and
‘ Shri Prakach Chapdra, Rates Ingpeeters enly by 2djustment of their
| lien rates branch, as they were senier ing rade 250380 than abeve

named persens and were placed belew thri 2.S5.Rawnl pested as Ratesg
Ingpeetor. They were adhec premeted as Rates Inspeeters in ﬁm seale
of Be700e900 vide BuMe(p) letter Mo, ¥5/210/18/18,3/6 dt,20.9,80,
21, Shri BePe3ingh and Shri S,NeVerma vere enlled feor
Pse700=900 on 15,5481 and they were selected as Rates Inspector on the
®  ether hamd I wg called fer the written test for the selection of ‘
clains/eemmercial Inspecter vide Go.Me(P)/GEP's letter m.rs./zww/m/
| n (11) dt.3.9481 and viva veea test e 12410.81, 1 was seleeted and
| placed in the panel at Serial Ne.12 vide GM(P)/CKP's letter We,B/254/

o~

16/9 VI dteleZe82 and & copy of the same was sent te the DC/RD50/1K0 o
| 22, Vide office erder le,16 eireunlated by GM(F)/GKP premotien
%2 by letter Ne,Ka/255/15/R1/76/6 dt.2:12.82 the Inspecter of shyd
| EePeSingh and Shri S.ieVersn Rates Ingpeeter vas deemed frem 24776
in zrade ef Be700900, Sh.BeNePragad Reservatien § uperviger wag
deecmed te be premeted In the seale of he550e750 frem 11,6475, She
| ¥halld Mangeer, S@tyendra Pratap Singh and Shri R, S.Verma Gecds
| < Supdtse.y were decmed te be sremeted im the g rade Re550.750 frem
| 2349476, whese lien vere tramsferred in reference te GM(P)/GIPYs
lotter Ne.Xa/210/16/0/AVC/ PPrentice/6 dtel7el2477+ Hére I wvant te
| emphasise that Shri BelisPragad Satyendra Pratap and Shri ReS.Verma
Claimg/Cemmle Inspectery vhose lien were transferred ac referred abeve
| w ~- uf‘h Heservatien Superviser/Geeds Supdt, neithér actually transferred tc
| f\ »wn?ik imk that eategery by the adminigtratien ner they werked inm
th«r changed categery till the time they were selegted ag Cemnlelngpee..
| o . An the grade ef ke700-900 vith me in the year 1983,
T 23 A reminder ef my representation dated 15,12.80 was FU
A BmIuEAx sent te GM(P)/GKP vide DG/RDSO's letter Ne,TPB/1520 dt.

| ( B loelon.
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8/3+1«83 in reference te CGM(P)/CKP's letter Ne.7/210/«15/17-3/6 /Loose
/CBT dt1e2047482 mentiening that the dedisien en my appeal ferwarded
enrlier te GM(P)/CRP Vide endersement No,liFPB/1520 @1.29412,80 may

be esmmnicated. The gepy of the said letter 1s enclesed at AnnexureD.
24, _  Vige GM(P)/GKP's letter Me.E/254/4.78/Part I{7) Cemmereial
dt.24,3483, a netifieatlion vms issued arainst 75% of vaeancies, ence
lesing the list ef elirible eendidates and te zive gheir willingness
or etherwise te arpear in the written tegt te be held en 17.1.83,
Theurh in the enelesed list of the snid letter ny nomewas at Serial
Ne.44 shewing the ph ee of verking in D0y But I am serry %e state
that the sqyd letter tes was net addressed te DG/RDSO, Lueknew

with the result thet T esuld net appear en the written tesl on 17 o4 o8

K*‘?ﬁ. It vas enly by chanee that I visited Gerakhpur en

18+4483 en duty and came ‘e knew that the written test fex the

pest of 2C5/AC02 had beon conducted en 1744.83. Therefere, I seught

an interviey with the CCS on (he same date in the cﬁming aad apprived
him of vhe pesitdens L rominder dlelGe4e83 of my eoriier representatile
dLe15e1280 regardipg transgfer of liem addressed te hri E.ﬁ.nmi
GCo UK wis alse givens He wos kind eneugh te agk me Le gfive lhe
willingness te 9C0/G,GXP te appear In the gupplenentary writiem

test on Ze0eli3. Ax copy ei the reminder @l,15.4.83 alengwith ay
earlisr representation dt.18.1280 wes alse giver te the CU(P)/GEP
en 105483 yxrxxles under elear receipte A copy of the reminder dte

264 A letter Ne.L/254/4-73/Fert 1(,)/Connereial dte19+.4483

- 4™

NN\

1504483 oi‘ the representation is enelosed‘at Annegure 'E! _ ‘

.adiresgsed te DG/RDSO Iueknew wag sent by Dy«.CP0O(Gaz) /CKP enclesing 1

the cepy ef letter of even ne. dt. 2443483 mentioning that due te ‘
an eversight the eencerncd letlier was net addregsed te DG/RDSO IKO. ‘
It was requested thraugh this letter te ebtain the willingness and ad
ge Shri C.FeTenden to kecpt himself in readiness te appear in the

supplementery written test at 2 shert netice. Further Dy.Cro(Gaz) |
vide thelr letter of even nes At.20.4.83 advised the date of written

<(1% Tow&,c« .
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SERB e R N B S8 X R R L XGRS XSSt |
Iﬁ*hﬁ%ﬁﬁiﬁKEXEhxzxxxz!xnhtaxxxxhnxxxiiixxnzxxxalﬁxxﬁxtxzxﬂkxixﬁx&xihn!ll
Taxkempichomdex  effiee of DG/RDSO en Bete8ly/c@ardingly I vas j
RpE sapred ve appear in the writien supnlenentary examination en 2.5.83,
A reminder dt, 154,83 o ny earlier represcntatien dte 15¢12.80 was alge |
fervarded te the GM(P)/GKP alomg with willinenes: vide DG/RDSO IMekraw
sealed eaver letter Vel EPB/1520 d%429/30e4=83 yhich wag delivered te the
pivet Clerk of Dy.CPO(Gaz) en 245.83, “

Y

27 On the besis ef written exeminatien held en Vs8,pn and 2,5,88

& letter number 1/254/4.78/Part 1(7)/ Commercial dt,12¢5.83 enelasing
aﬁiist of eliglible condidate to appear in the viva vece test was iseued
by CM(P)/CKP. Though uy name was at gserial mumber 34 in the encleged 1ist
o;?' :51,‘-‘"' etid letter but the letter vas net addressed te the DNG/RDSO Luclmow.‘j
Hewsver, on receipt of phene megsage Ivceuld esve te Gerakisurrer 16+5.83
fer viva vees te ke held en 17/18+5.83, I am serry te state that as a
result of this lapse, 1.e. net addressing/endersing a copy ef DG/RDSG‘LKO,
my cenfidential reports could net perhaps reach Geraltheur upte the time
of ny interview beigre the seleetion Beard en 18.5.83,
28. I gave a representatien again dt.16+5.83 te GM(Ceam1l) and GM(P)
cupy‘enclese; at annesure fer requesting them te decide my senierity
judiciosvusly belere {intlisatien ef the subjeet selection and te remave
A
the injustice dene “e »e.
20, AG The Line ef my viva vece Lest em 18+5¢83, the Chief Cenmee
Suptley Wi wis ene of the Member of Jelmclien Board, tnestiered and
epquirea frem me the digpule regarding my senierity whieh I expleirved te
aim’in partigular epnd the seleetien beard im gemeral, Ghis shews that the

"'{ S wid dvare of my representatiens regariing senierity.

S CATR|
VD ' Fres what has been stated abeve , it weuld be clear thatse
43 4 have been denied the eppertunity of exercisiny ry emiien o

R e o
Wy g

transfer of ay lien te ether cemverciel eategeries by rst endersing 8 gepy
of the letter te RU/NDGC, luekrew ner sdministratien at their oun Initiati
tesk Jjudieiseus aetien suemete by transferring my lien te any ether catezurw

( B Teade.,




wellow

Taus effeeting uy senierity pesitien adversely.

The detailed pesitisn hasg been explained in rars 20 abeve apd alge

para 4 ef the representatien d1s16e5830

11) Te decision has yet been taken en my pending representatien
made on 15.12.80 felleved by reminders and versenal interviews with

CCa/N . Railwey & stated abeve, thus affecting my clear chances of
selection as ACS/ACO in the selectien held on 12}13-5.@3;

isd) i previsienal panel ef 2l eandidates has been declared en
£0.5.83 against the ssleclien held fer fermatien of panel ef 23 ACS/
Ag0s. carl SelleVerma whe Jjeined &s Cemmercial Apprantiee later than me
anq Snvi BedeRayal anl Shri BePedingh Cemnevcial Apprentices of my
patch, 5/chri 0.Petuptas Mele Misra and Prakash Chondrs (neneanvrentice
group) whe vere sclected in grade ke280=380 much later than we as
mentisned in pera 20 abeve, are en the previsienal panel, 1 believe,
that T have suffered 2 let as deecision en wy representatien dt.1512,80
(ellewed by reminders) has net yet been tLaken.

iv) Begeuse 2 mere eandidates are still Xz te be empanelled feor
cemplete the panel ef 23 enndidates, it is humhly redmested that I

uimg§ kindly ®e aseigned due genlerily ever hri SelleVerma and empanelled i
in the selegtien of ACS/ACOs held en 17/18e54820

14th bast regardst=-

DtaleBe82
Yours faithfully,
s (C +B « TANDON)
, JUR CeTek.{Conmereial)
AT Direeterate of Traffie Research

E\\ N ReDeSe0 eLucknew.
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In the Hon'ble High Court of Judicature at Allahabad
Lucknéw Bénch, Lucknowe
Writ Petition Noe 4528 of 1984
C. Bs Tandon 2o Petitioner

Versus

.;’_f,':"::'*\ R

.. iton of India & 7}&8‘ . ff‘-'o?p. parties
A - e B ,98# v \‘,’

/ X
'\.“‘ ’.’. " i i 'p

Y

\
4 HIGH, EoURT
ALL HABAD

iz te rriaavaice ul2 beh
Q. osite parties, N

y -~
7 ul a1

I, Gorakh Nath agec about 57 years son of
Late Sri NeN.Lal resident of 393/B, Bichhia Model
Colony, Gorakhpur do hereby solemnly affirm and state

on oath as under =

2e That the deponent is working as Assistant
Personnel Ofticer, N.E.Railway,Corakhpur and is

fully conversant with the facts of the cases The
deponent is authorised to file this counter affidavit

on behalf of opposite parties Noe 1 and 2.

e B E That the deponent has read the contents of

[ £y © ' the writ petition and has understood the sames

P Ae That in reply to the averments made in para 1

+ 7 of the writ petition it is stated that the petitioner
~gﬁijfﬁ¥f” was appointed as Comml,hbprentice and after completion
of the apprenticeship he é;s posted against the working
post in scale Rse250-380(AS) weesfs 30.5.66 as

Commercial Inspectore

/ \/I,;
by WA,
/Q5¢¢V /7}?)(3 N
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S50 That the contents of paras 2,3 another para 3 and

para 4 of the writ petition are not disputed.

6. That the averments made in para 5 of the writ
petition are not disputede It is, however, stated
that in accordance with the letter Noo.E(NG)57RR 1/12
dated 10011958, the Railway Board had decided that
Commercial Apprentices should be recruited annually
on each Railway to fill the maximum of 25 percent of
annual vacancies in the post of Assistant Claims
Inspector/Supervisor, Assistant Commercial Inspector,
Assistant Rates Ingpectors, (Goods and Coaching)

and Assistant Inspector in grade Rse200-300(PS) (later
revised to Rs.250-~380(AS) and now Rs.455-700(RS) in the
Commercial Departmente A copy of the Railway Board's
letter dated 10e¢1e58 is filed herewith and marked

as Annexure'A-l' to this counter affidavite

7o That in reply to the averments made in para 6 of
the writ petition it is stated that the petitioner being
willing for his transfer to the R.DeS.0./Lucknow was
transferred from North Eastern Railway to work in the
ReDeSe0e/Lucknow temporarily in 1975 retaining his lien

on the North Eastern RailwaYe The Railway Administration

‘ later made efforts to secure the transfer back of the

}; fpetitioner from the ReDeSeCe/Lucknow or the ReDeSe0s/

Lucknow may absorb the petitioner finally there so that
the lien of the petitioner retained on NeB.Railway may be

determined but so far it has not materialised.

8e That the averments made in para 7 of the writ

petition are admitted,

9e That the averments made in para 8 of the writ

°ev 0000 3/-
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petition are not correct and hence deniede The correct
facts of the case are that in accordance with the
Railway Board's letter dated 10e1.58, a copy of which

has been filed alongwith this counter affidavit as
Avnexure A-1, the Commercial Apprentices recruited
against 25% quota, were to be absorbed in different
categories of Assistant Commercial Inspector, Assistant
Rates Inspector/Supervisor (Goods & Coaching) and other
Asslstant Inspector for out-door duties in the Comml.
Departmente The absorption was since not done as desired
in the Board's letter and most of the Commercial Apprentices
were absorbed in one cadre of Comml. Inspector and not
absorbed in other cadres on eguitable distribution on

prescribed percentage of post, it was decided by the

Administration on receipt of representations from staff

to diversify the Comml. Apprentices to various categories

and their liens be fixed in different categoriess Accordingly
it was also decided that option should be cakked iﬁné/from
the concerned staff and their transfer to other categories

be made on the basis of the suitability of the person
concerned and allotment of post in that category on 25%

N quota. A memorandum calling for the option was issued

under GeMe (P)/CGKP's No.E/210/15/0/AVC/apprentices/VI (Loose)
dated 17.11.1977 and its copy was endorsed and issued to the
employee concerned including the petitioner. A copy of

the memorandum dated 17.11.1977 is annexed with this

counter affidavit and marked as Annexure A-2. The list of
employees enclosed with the memorandum bears the place of
working of the petitioner as Re.D.S.0./Lucknow, C/0 Director
Traffice The memorandum was issued to the petitioner on the

address shown in the list alike the case of Shri CeM.Sharma

—
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whose place of working Qas shown as Gorakhpur under
Dys.Manager (Claims) , FCI, Mohaddipur, Gorakhpure No
differenciation has been shown, in respect of the staff
who were working out of the ordinary line of cadre in
issuing the memorandum and calling for the optione The
petitioner has filed Annexure - 1 to the writ petition
which is not the true copy of the memorandume Copy of

b which is Annegureﬁ- 2 to this counter affidavite The
petitionerhas purposely not filed copy of the memorandum
sent to him and has filed copy of memorandum sent to

- 5

Shri CeM.Sharma as would be evident from the endorsement95““¢
3 < v

BAs  Sans O can@oasan~

IN Calling option was issued to the employee concerned at

their place of working indicating in the addresscbare of
or under the controlling authority the question of sending
the same to the controlling officer did not arises The

allegations contrary to the above submissions are deniede

10e That of the contents of para 9 of the writ petition

o

it 1is admitted/g :
,>~ that according to the policy decision to diversify the
Commercial Apprentices to various categories of Asstte
Commercial Inspector, Assistant Rates Ingpector/Supervisor
(Goods & Coaching) and other Assistant Inspector for out-
W . door duties in the Commercial department against the posts
\\C ' on 25% guota in that category, on option and suitability
of the person concerned for that post, the CeCeS./CKP
allotted the posts to the concerned staff under GeMe (P)/GKP
memorandum NoesE/210/15/0/4VC/Apprentice/VI/Loose dated
17.12477, copy of which is Annexure - 2 to the Writ
Petitione The principle adopted was that on 25% quota, the

Pumber ©F poats yexo verked euf. snd alléifed to each category

and the competent authority viz: Chief Commercial Supdt
UupAte

determined the
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received in the office else without option to the extent
of number of posts earmarked for the particular categorye
Thus although option of the petitioner was not received
his case was also considered by the competent authority
viz: CeCeSe in assigning him the category of the
Commercial Imspector alongwith other staff in whose case

| also options were not received. The option talled for

from the staff concerned was to consider the choice of
the persons concerned as far as possible to the extent of
number of posts allotted to a particular category on

25% quota fixed for Commercial apprentices and he was

-

considered suitable for that post by the competent
authoritye Where there was no post on the quota fixed and
also that person concerned was not considered suitable by

the CeCoSe in the category for which he has opted in the

first or second preference hg was not assigned the category

for which he had given the gption in first or second

\ preference for exmaple §/Shri Balj Nath Pd., Promod Krishna

:fj====ésy A.N.Pandeye. They had opted in their first preference for

“ ‘ .. the posts of Rates Inspector but were considered suitable

" for the post of Reservation Supervisor and Commercial

A ~; Inspector respectively. Similar to the petitioner S/Shri
Be 5« Rawal, Rates Inspector, Maheshwar Pde ,Comml.Inspector,

s S Khalid Mansoor,CommleInspector, Narendra Kumar,Commercial
Inspector, SePeSingh and ReS.Verma, Comml.Inspectors were
notified to exercise their option but they did not give
their option and the C.C.S. in absence of the option
considered their cases and determined their suitability

and allotted the posts of Rates Inspector to Shri Be Se Rawal ]
S : )4
CGommercial Inspector to Maheshwar Pde 5 Narendra Kumar and

Goods Supdt to 5/Shri Khalid Mansoor, S.P.Singh & ReS.Verma |

/7‘ 3 LN 6 ame
111/
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11, That the allegations made in para 10 of the writ

petition are not correct hence deniede It is stated that

the petitioner was allowed the category of Commercial

‘ Inspector and no person junior to the petitioner was placed
above him in the category of Commercial Inspectore. It is
stated that seniority of a category of post is maintained
separately upto the grade Rs.700~900/840~-1040 (where thig
grade exists) for each branch of Commercial Department viz:

. Commercial Inspector, Rates Inspector, Goods Supdte., Coaching

Supdte , Reservation Supervisor etcs It is by chance that in

some categories, some persons of later batch of Commercial

Apprentice, got promotions in higher grades earlier to the

petitioner on availability of the higher grade postse The

Seniority list mentioned by the petitioner in para 5 of the

petition relates to only one category of Commle Inspector

as on le4s75 and not of other categories viz: Rates Inspector,

Goods Supdte, Coaching Supdts, Reservation Supervisor, etce
r and after the diversification of Commercial Apprentices to
- other categories of Commercial Department in the year 1977
i N h  the sald seniority of Commercial Inspector is not material

/\¢ :: for comparison of seniority on posting to other categoriese

12 That in reply to para 11 of the writ petition it is

stated that after the transfer of 8/Shri S.N.Verma, B.N.

Prasad, S.PeSingh and ReS.Verma to other categories they . \
were given proforma seniority in scale Rg.550-750 in ‘
reference to their juniors in the categories to which they

were transferreds They would have got this benefit in the
categories to which they were transferred if they had been
originally absorbed in those categories at the appropriate

time in terms of Railway Board's orders as contained in

Annexure A=l to this counter ij;idavit. ok

-w("/"%}ﬁ sece 7‘-— —
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13. That in reply to para 12 of the writ petition
it is stated that by virtue of diversification of
the lien to other categories viz: Rates Ingpector,
Goods Supdt., Coaching Swpdt, etcs the employees
listed in para 11 of writ petition got benefi t

of scale Rse550-750 in other categories from earlier
date than the petitioner as Commercia Inspector as
their juniors were already granted scale Rs+550=750
in those categories. Similarly on the selection
to the post of Commercial Inspector 700-900 on

the basis of their position in scale Rse550-750 on
diversification of lien they have been allowed
proforma promotion and fixation of seniority

in grade Rs«700-900 as Commercial Inspector,

S/Shri S.N.Verma and B.N.Prasad have been promoted
to Class II service after their selection and
empanelment for the post of Class II by Selection

Committee.

The seniority of the persons in varipus
categories have been assigned under the ruies:
and integrated/combined senioriiy was pfepared f
for Class II selection under their provisions

of the ruless

14 That in reply to para 13 of the writ petition
it is statéd that no representation dated 1541201980

was received from the petitionere It is, however,
further stated that the petitioner submitted
representation on 15s41983 and alongwith that

representation a copy of the alleged representation
dat@d 15¢12.1980 was sents The statement contrary te

it are denicds

/S

/GJIVM\”)"’ sces 8/‘-
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15. That in reply to parasl4 & 15 of the

it is stated that
writ petition/option was called from the petiticner
alongwith others as would be evident from Apnnexure =2
to this counter affidavite Though the petitioner
and a few others did not submit option, their

cases were duly considered for the change of

category as stated in earlier paragraphs and for

the change of category as stated in earlier paragraph

—

and the petitioner was allotted the category of
Commercial Inspector by the Chief Commercial
Supdte, the competent authority considéring other
| factorse It is not necessary that if the petitioner
i had opted he would necessarily have been allotted

™ the category of Rates Inspector or Reservation
Supervisor, etce
16e That the averments made in para 16 of the
writ petition are not disputeds It is, however,
‘<§5 stated that the categories of Rates Inspector and
Commerciel Inspectors have separate unit of senioritye
17. That in reply to the averments made in para 17

of the writ petition it is stated that after the transfer
of opposite party Noe3 to the category of Rates Inspector,

he was given poforma promotion w.eefe 20776 with reference
to his juniors, after he was selected for the post of Rates
Inspector in scale Rse700-900e

18. That in reply to the averments made in para 18 of
the writ petition it is stated that S/Shri Baij Nath Pd.,

l SePeSingh and R.S.Verma appeared in the selection of

P
L_—_———_A_AA e B /‘w\}f;}"?tioocog/—
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Commercial Inspector/700-900 held in the year 1981 and
empanelled for the said poste They were eligible to appear

] in the selection in the capacity of Commercial Inspector
or Goods Supervisor or Reservation Supervisor as the staff

of all these three categories are eligible to appear on the
basis of their seniority as per provision of AVQ{QHQMM<#waow/
Opposite parties No.4 to 6 were transferred to their
; respective categories but thiyiyereA?ot spareq/and
vy doe heedb S

hence they could not be denied thespromotion under the

F rulese

19 That in reply to the averments made in para 19
A of the writ petition it is stated that in the
representation of the petitioner made in the year 1983,
one of the ground was that his case was not considered
because the petitioner did not submit his optione Cn the

N othér hand, it has been stated in the foregoing paras

>v that the case of the petitioner was duly consideeed alongwith

,4¢=é==§§§\ others and he was allotted the category of Commercial

< YVhno

‘~

ﬁkigspector. In regard to the alleged representation of the

/ f , g

/ ; 1 iﬁ;j : pﬁtitioner dated 15.12¢1980, itis stated that the Director
tha \3\"~‘ 'G?neraL/RDSO under his letter No.EPB-1520 dated lele83
\f;X\\ Qi 3tated to have sent the said representation on 29:10¢82. |
f“'i;\\_ : Slnce no letter of the Director General/RDSO dte29.1082 was
'L*lihii:ikd received on this Railway, the Director General was intimated

under this Rly's létter No.Kd/210/15/17-3/VI/La/CBT dte3.2.83

that his letter dated 29.10082 Was not received in this offl ce.
Copies of letter dtel. 1.83/and 3¢2483 are annexed with counter
affidavit and are nanﬁﬁ%ﬁ%ﬂ as Annexures A-3 & A-4 respectively

20 That in reply to the sverments made in paras 20 & 21

bf the writ petition it is stated that the issue of notice
dated 24+3+83 for selection for the posts of ACﬁ/ﬁéOs(Group B)

agalnst 75% vacancies and issue of the letter dated 1944083 -
addressed to Director General/ReDesS.0./Lucknow are admittede
. 3 ceeeesl0/-
sk 7
Bk
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21. That in reply to the averments made in‘para 22 of the
Writ petition it is admittgd\that the petitiOner_dualified
in the written test and was called to appear in viva;voce
test to be held on 17,5.83. It is denied that Director
General, R.D.3.0, was not advised of the viva;voce test to
be held on 17.5.83., Mpart from the telegram intimating the
date for viva;voce test telephonic“messages were also given
and the petitioner received‘the letter at Gorakhpur in the
office in person on 16.5;83.‘ The petitioner apreared in
the viva;voce test and his’confidentigl report was available and

considered by the Selection Cormittee,

R2. Thatjé£é contents of paras‘23_and 2L of the Writ ‘
Petition it is stated that the ;epresentaticn of the
petitigner was duly considered along with his representation ‘
of 1.6,83 and the petitioner was given a reply that nothing
could be done in his case under General Manager (P)/quakhpur
lstter No, KA/21O/15/17;5/thg/poose/033:®'dated11.7.1983.
A copy of the letter dated 11.7.83 is annexed With this
Count er Affidavit and is marked as Annexure 'A-3'. The

-question of reviging his seniority position in the Conihuii.l
/ g—;&k\l;);ﬂy‘\,\:;_ (v : - " .

23, That the comtenmts of para 25 of the Writ Petition
as allsged are not admitted, It is furthgr stgtedhthat the

seniority alone is not the criterion for selection, -

2o That in reply to the averments made in parav26 of the
wrip Petition it is staxed that phelrgpresentation dated
1.6.83 of the petitioner was duly considered and a reply was
sent to him that nothing could be’gone in his case as

oupsdd 19
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contained in Annexure 'A-5' to this Counter Affiadavit,

25, That i;x reply to the averments made in para 27 of the
Writ Petition it is stated that opposite parties No, 4 to 6
were transferred to the category assigned for them but they
could not be spared on adnxin;f;stz"ative ground and hence they
were given the benefit of higher grade in their assigned
cabegory as admissiple under rules. The facts regarding
the selection for Rse 700.;900for the post of Claims
Inspector held in the year 1981 and the benefits given to
opposite parties No. 4 to 6 is admitbed and it is stated
that the benefits wére given_’to‘the oprsipe‘pa,rties No.4 to 6
under the perision of the rules conseciuent upon trangsfer of

their lien to other categories,

26, That in reply to the averments made in para 28 of the
Writ Petition it is_stgt.ed that no reprgseMation from the
petitioner dated 15.12.80 was received and those recelved
in the year 1983 were considered and reply sent through

a letter dated 11.7.1983,_‘copy of which is Annexure ’L‘)"
to this Counter Affidavit, |

27. That in reply to the averments made in para 29 of the
writ petition it is stated that transfer of the staff from
one category to another was done in compliance with the
orders of the Railway Board filed as Annexure 'A.;1' to thig ‘
courter affidavit and it was dqne by the 9ompe€ent "authgrity.
No undue advantage has been given to them, The statement

contrary to it is denied,

: Lk b
\9)2
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28, That in reply to the averments made in para 30 of the
wri§ petition it isrstatedﬂthab the fact regarding' shri {
C.i, Sharma, as stated in the petition is admitted, It is ‘
further stated that ghri C.M. Sharma who was assigned
seniority wasvworking on_deputatipn in phe_?oodeorporation
of Ipdia and was not spared from_thgtngrpofation»and was
g; later permanently absorbed in the'F;C.I. The case of the
petitioner was fully congidered and heﬁwas,allotted the

-

category according to the norms indicated in the foregoing

paragraphs.

29, That ip reply to the averments made in para 31 of the
writ petition it is admi;te_d that $/$hri‘ Khalid Mangoor, S.F.
Singh (Opposite Party No, 5) and R.S. Varma ( Opp.Party No.6),

had noﬁ sent their optipn but their cases were'also considered

for assigning the categary along with the petitioner by the

{ competent authority as stated in reply to earlier paragraphs.

30, That in reply to the averments made in para 32 of the
‘V writ petition it is stated that no case has been made out by

\\! the petitioner for intervention by this Hon'ble Court and the
matter regarding transfer of lien issue invélved in this
petition dsjg:%;has already been finally decided in Civil
Misc, Writ Petition No. 7713 of 1978, M.8. Misra and others
Vergus Union oflIndia and others by a judgment dated 8th
July, 1980 delivefed in the High Court of Judicatu?e of
Allghabad by Hon'ble MNr, Juqtice K.N.Singh and Mr. Jugtice
S.J. Hyder. Besides the reliefs claimed being most
belated and there being delay and laches, the petitioner is
not entitled to get relief prayed for,

gl
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3’1’. ‘I‘hat the grounds taken by the petitioner are not

tenable in law,

32, That in all the circumstances, the writ petition is
liable to be dismissed,

/ (- Lju k.l W}’%

Luck nows . DEP OHENT
Dateds | i «10-1984.,

VERIFICATION
I, the deponent named above do hereby verify that
the contents of paragraphs | = 3 | |
of the counter affidavit are true to my knowledge, thoge
of paragraphs LR r | | are
true to my knowledge based on reccrds and ‘these ¢f paragraphs

i, a0 B9 are based on legal advice.

~ No part of it is false and nothing material has been
concealed, So help me GOD,

Ao ety

Lw RROW ’W u"\, V\,l,\/l.zv
Dateds \“! .10-19%. DEP ONENT

I identify the deponent who has signed before me,

gl .’5"/') ! // 2y
ADVOCATE A
Solemnly affirmed before me on | (O 7 1 ab a;m.PM
by sri Cova R Nl the depment,who is identified

by (. | Ay, |
I have satisfied myself by examining the deponent that he
understands the contents of this affidavit which has been read
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IN THS HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
| Lucknow Bench / LUCKNOW

writ Petition No, 4528 ¢ 1984

c.B, Tandon i b Petitioner
VERSUS ‘
Union of India & others ¢ Opp, Parties

ANVEXURE ' A1 '

Copy of Railway Board's letter No, B(NG)57/RR1/12, New
Delhi dated 10th January, 1958 addressed to the General
bianagers All Indian Railways.

SUB; Recruitment and training of
Commercial Apprentices,

Reference Board's letter No, E5LRR1/14/3 dated
5.10.55 and the repl:ies received thereto from the Indian
Railways, The Board have decided that Commercial
&pprentices' shohld be recruited annually on each Ralilway
eventually to fill a maximum of 25 percent of the annual
vacancies in the posts of Asstt. Claims Ingpectors /
Supervisors, Asstt, Commercial Ingpectors, Asstt. Rates
Inspectors ( Goods and COaching) and other Asgtt,
Inspectors in grade Rs. 200-300 :Ln the Commercial Deptt,

w4 002.0
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The Commercial Apprentices will, on completion of
their training, be first be absorbed as Asstt. Claims /
commercial Inspectors / Supervisors and other Asstt,
Ingpectors, for out door duties in grade gs. 150-225, and
will be eligible for promotion to the grade of Rse200-300
after selection provided they have completed at least one
year's service in the grade of pss 150-225, Such promotion
will , however, be considered only againgt 25 percent of
the annual vacancies in the scale of ps, 200-300 for which
selection will be held from Commercial Apprentices only
provided they are available and found suitable, If they
are not available, the vacancies can be filled from the

general selection,

3. The follawing terms and conditions will apply to

these Commercial Apprentices:e

1. Educationgl Qualifications:

Graduate from a recognisedViiversity, with

Degree in law as an additional qualification,
2. Age Limits:
20 to 24 years,
3, Period of Training:

Two years,

gg_g__e of stipend
e 100/- per month in the scale of ps, 100-5-105
plus usual dearness allowance,
!_e_cl_cal fitnesg:

The candz.da’ce will be selected for training
subject to medical fitness, They would belong to
category Ce1,

vv«/‘
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X,
6, Board and lodging:
Board and lodging will be charged, if they

are accommodated in Railway Hostels,

7.

ave:

&

As for other apprentices,

o
)
o

ension:

Services as an apprentice does not coumt
for pension, The candidate should be governed

by pension rules on his gppointment to working

post,

L, The number of apprentices to be recruited each year
may be decided by the General Managers., A copy of the
detailed syllabus of training proposed by you may be sent
to the Board so that a standard syllabus may be furmished
for all Railways, The apprentice tist on completion of
the training, they will be appointed against working posts
on Railway, they will have to serve the administration for
a period of atleast 5 years or in dmfd default repay the
emolunents received by them together with the cost of
training as may be agsessed by the administration who will

be the final éuhority in this resgpect,

5, The Board desire that an indent may now be placed on
the Railway Service Commission concerned for recrultment
of the required number of Comsercial #pprentices for the

year 1958-59 who should start their tralning, say by

sl
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18t April, 1958 latest, The candidates should be selected
on the basis of a uritten'competetive exanination combined
with an interview, The Board also desire that a
Commercial Officer of the Junior Administrative grade
should be agsocigted with the Cormission at the interview.
The number of apprentices recruited against the quota

of 1958-59 may be intimated to the Board for their

information,

6, The grant of gstipend has the sanction of the

President,
Sd/' P.B. Jain’
Agstt, Director, Estt,,
Railway Board,
3 i
At
" 1970




IN THE HON'BLE COURT OF JUDICATURE AT ALLAHABAD

Luékndw Béﬁch / Luckhow 2
Writ Petition No, 4528 of 1984

N c.Be Tandon °os oe Petitioner
‘ VERSUS
y Union of India & others, oo Opp. Parties

o ANNEXURE ' A - 2 ¢

NORTH EASTERN RAIIWAY
* Memorandum

On representation from a section of staff that
Appropriate repregentation has not been given to the
-~ Commercial Apprentices in various commercial categories
- in scale Rs. 250380 AS / 4L55-700 RS as per Board's
ingtruction, the pogition was reviewed and it haé been
decided that all Ingpectors taken from Commercial
Apprentice group ;‘andeho_wqre working in the revised
2 A% scale of Ree 455;700 on 1.1.1973 should be given lien

in identical scale in any of the following 5 categories:-

1. Claims/Gonmerc_i-al Inspector
2, Rates‘Inspector '

3. Reservation Supervisor

Lo Goods Supervisor

5. Coaching Supervisor

)
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seloe
All Inspectors of Commercial Apprentices group

(names given on the :9verse)ﬂare,>therefore,reqﬁired
to give their preference af absorpticn in,the above
5‘categories in the order of their ghoice, ?heir'
options shold reach APO(T)/quakhpur by 1.12,1977. It
may clearly be noted that those whose options are not
received by APO/T/Gorakhpurht111_1.12,77vwi11 be
considered to have no preference, or in other words
they will be considered to have denied preference to
all the above categories.,

Sd/- O.D, Agnihotrl
Chief Commercial Superintenaent.

No.E/210/15/O/AVC/Apprentices/VI/Loose
Gorakhpurs Dated: 17/18-11-1977.

Copy forwarded for informaticn and necessary

action toi=

15 CPLO/OCO/ACGS/G ACCS/MS, Goraklpur -
2. The DCS/NiR/IA, LN, BSB & $PJ and Dy. DS/SEE.

3, The employee concerned as on reverse.

8d/-
for General Manager (P)
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LIST OF CCMMERCIAL APPRENTICES IN ORDER OF SENICRITY

Name of “Staff"

avan T Gu T 0B 0w o OF s v w0 o

gshri S.P. Kaushal
Shri C,M. Sharma

Shri Boso Rawal
Shri B.Po Singh
Shri C,B, Tandon

shri Maheshwar Prasad
shri 3.N. Verma
shri §.,F. Singh
Shri Baij NathPrasad
ghri Promod Krishna
Shri D.K. Asthana
ghri Khalid Mansoor
Shri Narendra Kumar
ghri s.P. 8ingh
Shri A.N, Pandey
Shri R.8. Verma

ghri R.C, Srivastava
shri A.N. Yadava
ghri M,R, Baig

7] 'l
/L‘/b%—/v"v b Lt

[ 7{/‘ ©

Desig-
nation

EI
DCI
DCI

"

Place of working

GIP, under 00O
GKP, under Dy.Manager
(Claims) F.C,I. Mohiddipur
Gorakhpur.

GKP under CPLO

LJN

RDSO/LKO G/o Director
Traffic,

LJN

BSB

SPdJd

GKP under CCO
LJN

IJN

SPd

GKP under CCO
SPd :
under ACO/Ccal
I

BSB

GKP under DS/LJN
LJN




In the Hon'ble High Court of judicature at Allzhabad
Luckrow Bench, Lucknow. }
writ Petition Noe 4528 of 1984
CeBel gn

don oooooc'o-oo\,o.»o.ooooo;oooo.oai-"b‘ti"cignerg

Versus

Union of Indis and anothers eevseseeUppelarties e

AMnexure Noes A-3e

Governmentdflndia«-iuinistry of Hallways

Hesearch Designs & Standards Organisation.

Reference Noe EPB~ 1520 Lucknow, dated lele83s

The General Manzger (P), l
Neberailway,
Gorgkhpur.

Subi- Deputation of Shri Ceselandon.
Oftge C1a/Com/RUSO «Lycknow.

Refi- Your letter Noe £/210/15/17-3/
6/L/CBT dte 20074820

D e A A 3 R o D

in reference to your letter quoted above, it
is stated that before any action is taken for confirmgtd
ion of ahri CeBelandon , Offge CIA/C in this office
and termingtion of his lien on Neceiagilway, four
decision on his appeal dated 151280 forwarded to
Neceidailway vide endorsement Noe EPB/1520 dated 2901082
Mmay please be communicated to this office.

e Sd/-
- : ( Magan Lal )
/é&%JJMA~-}” tor Uirector Generale.
L.?//c
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In the Hon'ble High Court of judicature at Allahagbad

Lucknow Bench, Lucknow.

Writ Petition No., 4528 of 198+,

C.B. TSndOn o.....‘oooooo000..00.000000000 PetitiOneI‘.

Versus

Union of India and anothers cesevessesssessssOPDParties

Annexure No, A=ie
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In the Hon'ble High Court of judicature at Rllahabad.

Lucknow Bench, Lucknow,

Writ Petition No, 4528 of 1984,

CoBoTandon 0000000000000 000000900008 .Petitioners.
Versus.

L Union of India and anothers eseeseeces « OPPParties,

Annexure No. A=5e
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3. That in reply to the contents of para 4 it is
stated that para 1 of the writ petition states the
whole truth., Tt isreiterated that the netitioner was

selected throuzh the Railway Service Commission.
4, That the contents of para 5 cgll for no reply.

5. That in reply to the contents ofpara 6 it is
sbated that the Kailway Board's letter no. E(WG)57/
= RRI/12 dated 10.1.1958 (Annexure A-l to the .counter-
\ af fidavit) was partly modif isd by the Railvay

Board's letter no. E(1G) 64-RRI/2 dated 6.11.1984a

true cony of which is being annexed as Annezure no.R-1
' to this rejoinder-affidavit. Under the modified
 conditions the old stinend of s, 100-5-105(subsequantly
revised to Rs.150-5-155) was further raised upward
to Bs. 205-7-212, and t!.:.é requirement of serving for
" one year inthe pre-revised scale of Rs.150-225(Rs.205- °
(:( \/ \/SA“ 3 280 AS) was dispensed with from ¥ovember 6, 1964 and

the commercial apprentices, who were undergoing

training, and had not till then been brought on to

a vorking post, were to be allowed stipend in the
scale of Bs. 205-7-212 during the remaining neriod

of teir training and were straightaway ko be brought
in the scale of Rs. 200-300 (P) / 250~ 280 (AS).

i 6. That in renly to the contents of para 7 the

assertions made inpard 6 of the petition are herein-

azain reiterated.

7. That the contents of para 8 do not call for

any reply.
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8. That 3 UT’ to para 9 the denonant viould like

to reierate and clarify that eopy of Annexure A-2
to the counter-affidavit was not sent to the denonent-
petitioner, and that there is nothi h

ng to show that

Copy anngiure A-< was served on or delivered to him
through the Lirector General or the Director Traffic
Resedrch, alS0.,Lucknow under thm he was working in
1977. The claim mde inpara 9 of the counter-affidavit
that a copy of the circular dated 17. 11.1977.
(Annexure A-2 to the counter-affidavit) was sent to the
patitioner is contrary to facts and is b2seless. This
would be evident from a comparison of the photostat
0 phetoabalc ﬁ#w——v) v
copy of Annexure 1 to the writ petition (now;being

filad as 4nnexure g-2), with the copy filed as

Annexure A-2 to the counter-affidavit. InAnne.iure
-2 the wording of the endorsement no.3 reads "The

(e
emloyses concerned Shir... C.!.Sharma under Dy.

v
Vanager (Claims) ¥.C.I. Mohaddinur 6} ", while in
copy anneiure A=-2 the words in endorsemente3 ymads
"The emloyee concerned as on reverss." Annezure R-2

shows that t® copy meant for ori C.M.Sharma , vho

-was Working outside the cadre, was sent to his

Controlling 0fficer. Photostat copy Annexure d-2
would further show that the full and complete
addresses or nlace of work of several employees vare
mt corrsctly and fully given, and o consedusntly

1

t 8

’

[--ou

nely sarvice onthe COﬂuGPﬂﬁﬁ employees cannot

acceptad as having bean mdde. The ﬁﬁno”q”f-n“+ it ioner

understands that Sri B.P.9ingh and Sri S.Y.Varna
v ) () |.® 53 o e oY . Q/Mau* W
imnexure R-g) was working asDCI, Yailani TJunctionand)

)
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Aoprentice group and who ware Workinz in the ‘

revised scale of Rs. 455-700 on 1.1.1973 vere

to be civen 1ien in identical scale in any of the

listed five categories, but this list ziven on the
“(R-20} RAY

roverse page of Annexura A-2 inclules the name of

Sei A.N.Yadav who was not wmerking in the scale of

Bs. 4552700 on 1.1,1973 and that of ori M.d. 3Baig,

o cana over on transfer from the Vestern zailway

on bottom seniority with effect from 7,10, 1974.

Thess facts can be verified from the seniority

1ist as on 1.4.1975 issuad by the General Mandger

(P),Corakhpur a true copy of which is bainz @nnaxed

as Anpexure no. 3=3 tothis rejoinder-df fidavit.

In short, the allocation of the 25% quota
to various catagories in Decambar 1977 is naithaer
fair nor bassd on any well accepted norm or
published principle. Further, the General llanager
{P) has not indicated in Annexure s-2 as to hov
many posts were to be allocated to various
catagorias for which the options were called from
the Commercial Approntices and on what basis
or criteria the same wers to ba apportioned amongsk

the apprentices.

10. That with reference to para 11 of the counter-
af fidavit , the petitionar does rot accept the
fallacious argunent advanced therain. The avermant
that no person junior to the petitioner wis

placed above him in the category of Commercial
Inspector is misleading as would be evident from the

fact that S/sri S.7.Verma, Baijmath Prasad, S.P.




Singh and R.S5.Verma (opposite-parties nos. 3 to 6)
were wilfully ?nd consciously transferred to other
, catezorias so as to allow them the benafit of
proforna promotion from avigta garliar than the one
on which they would have fot had they remained as
Commarcial Insyactors. In these circumstances the
facts stated in para 10 of the writ petition stand
' ancontroverted. In fact, the argument advanced
in paras 12 and 13 of the counter-af fidavit exposes

the hollovwinass of the avarnents madas in pdra 1l of

\Yr
! \ the counter-affifavit on behalf of onposite-parties
1:apd 2.
11, That the petitioner doos nob adnit ‘the averments

ade in paras 12 and 13 of tha ¢ ~d"f‘"-aff1 lavitk.
Tn fact the plea raised thersein.is &n8 3ﬂUo. The

R

etitioner reiterated that he would have been

Q

'q‘.w ‘k;ww« onsidered just as the opposite-parties ms. 2 to
% 6 ware considered for allowing the hanafit of
< nrocoma seniority in the scale of Ks.550-750. Tt is
not comrahinsible as to how the onnnuﬂ*ﬁ—ﬂar* es
3 o 6 were made eligible for transfer of
their lien as per the Board's 1atter cony
annexure a=-1 of the coun tor-affidavit Wher?as the
petitionar came to hold a regular pt ost in the
l8 s, 250-350/455-700 with effect from
30.5. 1986

i.e. a date prior to those of opposite-
narties 3 to 6. Herein it may be mention ad that

C BTT:MM ’

the 1ines 9 bo 18 on naze 7 of the counter- ffidavit

are not relsvant with referenca to para 12 of the

writ petition.
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favouritism i nvolved in tie @lloc ation Of

G 74RO R R e e I T ol SRR e T

obhar -than lommercial Apnrentice inasmuch as an

E S HL B0 e | ve 4 ALY v fn s ) X :

1nNA1Vv1aual P01 we . varmg, “no wae ‘*;111:*'%5 {") exercise
/

his option in November, 1977 has been given proforma
': QQ 700-— (V\) Iomn .'7.

11*'ﬂ+:r\,:; il ‘T a SN
patitionsr who is seni

- 1

r to ori S.¥.Verma, got

At AT 1 AN o g4 m e 3 - " £ nesl & o . Jﬁn{- g
1L Al LOUo SCI q A \Aagmlg! i 44!3”‘ AL L) =16 alild
. $ i > . AL K : Al 3
exscuted to give undue ban to k& chosen and
il . SRa Yo (Sl ~ N i \Q |
alectsd individual s, who 3ere able to mikes easy and

in regular line posts.
16. That with reference tn nara 18 of the counter
- - . % b ) ] »
af fidavit it nesds to be stated that for the nost of

omnerc ial, Inspactor, grade #s.700-900, a selact

=0

nn

was held in the year 1981, and all the candida*es, who

(5§18 WAL LM G Oy V]

. 2 nS't o 9 i o bk (] -
were eligible as per tpe avanue chart of promotion

(tiose working in the grade Rs. 55¢ 750) were called
for the test vide G.U.(P) Gorakhpur no. Ka /254/15/9/6

.

(ii) dated 3.9.1981. 4 photostat cony of the said

lettar is being Annexed as Annexure no. 3-8 to this

lavit. Tt would be seen that till

, in list 'ga" Sri S.P,8ingh (S1. 19)

P e '_ b

ori .o, Vermd (S81.21) were shown junior to the petitionsr

wio was listed at o1 . 12. A1l the thiee candidates

nanely, those.at ser

igls 12,19 and 21 were then

designated as 'Va. Wi' '(Comsercial Inspectars)

T A m 2 1 e A £ L
Irom Anpexure 4 of tl

he weit petition also, the inter o8

="
e
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ith reference to the second part the actual nosSition

Ao
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5. That with rﬁpa"vfnﬂ to para 27 of the counter-

e ddd

Javit it _is submitted that the contertion of the

de

~PP
at i

onposite-partiss 1 and 2 is not admitted. The pefitioner

has explained the correct position in earlier pardgraphs

10,11,13 and 15 respectivell.

nost anprentices (1960 bateh orfirst batch o

Commercial Apprent tices) were initially nost ted as
Claims/Gonmercial Tnspector and promotad to tha grade

1 a1 01 m o i
1964, Thaey waere

A s Bs. 200 20 (lw)/ﬁo-f (ao) from L.

TR Chy
subseduently promted to grade Rs.o 50-750(x3) in 1976
as Claims/Uommercial Inspector. ori B.o. dawal

G 3 sepiormost Apprentice of sacond or 1963 batch', was

nitially posted as a iates Inspector inthe grade

fk6.250-330(AdLﬁG.455-VOO(nu) from 21.12.1965 as per

the Doards letter A-1of the counter- aff davit . He

S R frean SR R ~en N/ oQ) 2
B! @_';‘)li«l !, e pro .x..\.,{ G u ‘- w O ,l s VL L?g. J‘JO- { JO‘\&\D) in

197
the grads of Rs.700-900 as Rates Inspector fron
ui l L" * 4 ‘Tf l\l°’131

as tates Inspector, and also gob nronotion in

(@3}

el 1976, & dgte earlier than on which
ot

. i » \/1 |
ot promotion. weari B.u.a&wa4rir been able to get

g oa
aarly nromokion in Rates Branch because then separ ate

-
sanisrity 1ikts were kept for nates Tnspectors and

sfer of the lien of ori S,P.Faushal,
- ,_-! M ar & ol ) A ban Ant ' 1 oo WAL o PR T
and C.M.Sharma, to tha category of Coaching vupserviser

thay have mow been daensd to have baan prompted to the

iIIIIIIIlIIIIII-Il-------::_________;_________________
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scale of Ks.550-750 froml972 as LUommercial Inspector,
wiile aetually they were promoted in 1976. ori
S.P.raushal was next geemsd to have bsen promted to
the naxt hizher grade of Rs.700-900 as Claims/vommsrcial
Insnector with sffect from 23.2.1976 ( a date earlisr
thanthat of ori B.S.iawal) even though, he waS zkeuxkg

actually nromoted on 14.1.1978.

arly . *ha r)’)*)"u’f‘ﬂ-'\ rtias 3 to 6: ;"usw_ior
Clains/Commarcial Inspectors vers given andue advantage
th

oy ‘transferring their lien to the othar catezaries,

i.8. dates ITS?%GfDJ/AﬂéﬁLx¢t1?E LupArvisor
and Goods vupervisor ignoring the petitioners case.
The above zoss to show that the petitionar's case was

not given similar considerabtion and that ths contantion

L o

.~ the contracy in para B of the countar-afficavit
*.

iS ’.'}Ot adﬂi.ttﬁd. _’_rn f'CE 4':1" L Aan o
af orasaid Inspectors was spacifically done to zgive
v
senafit to the individual IBspectors who knaw in vhich

=

they stood togain and were able to exercise their

on_ That tha averments made in paras 29 of the counfer-
is that the
natitionars case was mot considared as he renained
$nthe category of Claims/Comnercial Tnsnector; while.
tha lian of opposite-partiss ms. O to 6 , and Somé
sthar s were transferred to tle category of Goachin
N
Supervisor,iates Inspector, Reservation supervisors
Further, the opposite-parties mos. 3 to 6 who were

all junior to the petitioner in the category of Claims/

Gonmercial Inspector, have been deemed to have ben
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it
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7/0 AN
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~ 3 B can TRRATL o
, t a grade of Rs.550-P50( the category
L ! i RPN Y L
4 i ~% LA o a - h N 1% ) Ll
L ) ) ] o g oAl |
a da A ¢ than th ata an wh ¢
votitio L '-«- 88 DNEG vt ad 4 ® —r o7 q-
= : 9 s 3
justice as perpetrate A4S ¢ ly brought oub
e la - " o N o ranhs o !— ) o AN 4 04 - *-
- . ¥ i J A bl
and tha it netitinn

28. That in reply to the contents of para 30 the
assertions made in para 32 of the wit petition are
reiterated. It is stated that the claim made in
Wit Petition no.7713 of 1978 and the pleas raised
therein are totally alien to the facts and pleas
raised inthe instant case. The said decision does
not in any manner decide the issues raised and
involved in the present writ petition. The plea of

laches and délay is wholly baseless and untenable.

It is further relevant to state that a
perusal of the judgment in the said writ paetition
filed by V.S.Misra and others vould shov that it
proceaded on the basis of & concession made in the
counter-affidavit by the railvway administration that
i B.P.Singh and Si S,N.Verma had been originally
posted as Sanior Inspectars in the Rates Branch.
On a representation made by the promotees they were
trensferred to the Commercial Section by the Deouty
Gommercial Superintendent . It is stated that there
was no factual basis for the said concession So far
as it concerns Sri S.V.Verma, opposite-party no.3.
ori S.V,Vermd was not originally posted aS SBnior

Inspector in the dates Branch. He was intially




Yo I

<\

-~

bt B
appointed and continued inthe category of Claims/
Commarcial Inspactors till*he vwas allocated to the

Rates Branch,

29. That the pleas in paras 31 and 32 are based on

"incorrect assumtionof facts and are legally untenable

for reasons alreddy detailed hsreinabove.

( Blui’

 Dated Lucknow , Deponent

December \S , 1984

I, the deponent named above, do hereby

verify that contents of paras 1 to 29 |

are tr‘ua to my own knowledge. Wo part of

it is false ard nothing material has been

concealed; Sp help me God., <,.:B Tk
Dated Lucknow Dsponent
Decamber '\ , 1984

T identify the deponent vho l;?iv ad .in my presence.
(R.K. &iv {ﬁ%

Clerk to <ri 3.C. Saksena, Advocate
Soleanly affirmed before me on 15-'> &
ab Y an/poi By s T e
the depanent who is identified by Sri ™

(e fap—

clerk to Sri
Advocate, High Gourt, Allahabad. I have satisfied

nyself by exdmining the deponent that he undarstands

nt idavit whi 3 )
the contents of the affidavit which F%read out

° o Sz o
and explained by me. o e 0 i
saTISH CHANDRA ’

SUITUVAQT ‘ g
i

OATH
}{:T:

L
agfd~

1§.) 2%

)
W U

R T aRTI



‘ A
Va8
e
in the Hon'hle Hieh tont of Judimtnre st Allshehs A

Lndimow  ren ch, Lnekmow

B T PR IO SR AN .....Petitoner :
: ®ersv s -3

Unim of Indlp snd enothers,.. .....0 oo.me rsles

Annexire no, @ P Z

0vh of Indls
ilnlstry o f keilmeys

e A ' (Reilwev Posrad)
New Delni

a EONG) 64 HR /9 deted 6th Nov, 1004 : 1
' : 1
|

r 0
the Genersl lisne oY
A1l Indien Reilws vs,

Sh Recmitment of commercisl srwrentic

Lefer'ence "osrA's Lebher o B(N: )BT ARL/12 Asted 10.1.3°

A end 29.9,58,vherein Kailm ys were ellowed to Tecmiis
WP - ar o commercial Anpencic,who of5 & successfl ompetion of
y A N\ - ,
{,ﬁf{'\w i,} thelr two jears troinine ,were fir % %0 be ahworved
Wl BY Tl M '
\SC /& o7 in s@le of s, 150-225(F) and mnddered elieihlo
N

for womotion 2 fher selection #o seole of K 8.200-300(F)
8 "’ainst’ 25/~ of the anmnml wmncles in the @beoriss
0fAstt.C2im Insnec iors Simervisars, A ekt (ommereh 1
Tnepectors ,Astt Rates Insnechors (Coods and toolwine)
and other Agsbt.Tnspector's HY ont door Mbies in the
commel' cig) Aere Itmen s, rrovided they comnlet e 2t len et
one yeer since in the srade fg, 150-250(F).
2Jdhe PoaTad he® row Ae d AnA thet with

A e Immediate o ffect,comm wcle] smrentic, m e cess fir’

comnetion of th elr tw vesrs 4reinin » alonld abmmd k4

!
%

ewe y be brousht in the sele of R 8.200-300(F) /250-380 (4
3) 1instesd 0fbeins first shw rved in s@le of :13‘150
=225 (p) /205-280(A3) ssat present.,ionsement 1y they

should he allowe shivend in the sealpigf Ne,.05.7-212
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5,

drine the veriod of treinine,

8 1e mrlerentine the ahove decision,
ommercial » wéntices who hove slres Av been
ehsorved in geole of R 8.150-275/205-280(43 ) stonlA
firss be acomundeted in the aele of K 5,200-200
(F) 250-320(A%) 2 mingt the mote of vaeneies
Teserved for them ,Snch shaff shonlA not, he reovired
0 undereo o selection o s require 4 in Hogrﬁ'é

letber dsted 10.1.58 Teferred +o ahove.,

In the event of non swidhility o f ve @neies

1n. sc2 le KX 8,250-380(A8) ont o the Qoo te reserved:
O ®mmercis 1 avrensice , MG ste I ghonlA he

»1lowed the scale ofR 8.700-3%0(A%) a8 neraome 1 40

/g’\"b?

them while wrkine osingt, the most 4n Tode of Ha, N5-

280(23 ) 4111 they come in turn or 2orointment, to
the rosts Inthe wedek ,250.380(0 2)

4, AsTete 'ds commercial sprrentice who are
unﬂar*w.cj—n e Inin » ot nresent, snA he w nok ‘vet
been wouht inte the wrkine 10 8t,1t heg heen

A6 dded thet from the dote of Sssue of thie Tetter,
they shonlad he 2 1loweA

212 dntdne the remainine neriod of ¢ leir trs inine,

5. The other conditions rescrdine redmitment

Board's letter dted 10.1.58 an 4 29.9.58 Teferred
t0 Temein ymoly ered,
6. lhese or cers hove the senchion 6% the Presidens
Ts he Poar A Aegired the , Mrect recrnitment of
mmercial pﬁnren tice to be extyent, netmitted donlA
be strictly 24 hered to.

_ a3

( RN.Soni)
Asstt . Nirecior Feiebhlidment

~ Rellmy rosrd,
Tew Delhi. 6.11.64.

shinend in the seole Ke,206-7<

2
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1,15
o1

o (1a i Gl ua l‘l)’ ba
ot 1. 2d by w0/ 1/Gora
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IN TUE HON'BLE HIGH COURT OF JUDICATU f,..’t; AT ALLAFARBAD
LUCKNON BENCH LU CKNOW
WRIT PETITION  NO. 4528 - of 1984 .,
=K '

CeBe Tandon cesensssessse Petitioner .

VSe

The Union of India and others .
cesssssssccee s OpPOSite Parties .
™~ j AU \
N o\ N ) I . e, <7
: ‘ ANNEXURE  NOo ¥¥. %

CONAZNING

The Seniority List of Persons showing various things .

In

e |
( ')N‘ fedan The Form of Chart .
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Provisional Seniority List on 1.4.1975 .
Category - Canmercial Inspector Grade II1
Depargment -Cammercial

1. 2 3

Name of Fmployee Under whom

Sl., In order of Seniority working

NOe .

Sri G.C.L. Khanna . CCS/GoK.P. 19,2 .20.

"  N.R. Chatterji . 30.12.19

" .UQWOTSWWWHS " HOQONHO

. P°Cl.Dey DS/ SKI 1.1.15

" R.P, iMshra SA/BSB 1543620

%  J.F. Sinha CCS /GKP 146,18

" T o .
A.K. Ghosh »f@{;?wQOI ) 22 8,26

"  S.A.khan a DS/ SRJ. 2 ilsdy

ANNEXURE NOe IV .

4,

Date of Birth

R- 3

NORTH EASTERN RAIIWAY

Revised Scale of Pay 455- 700 ( Rs)
unit - Departmental

Classification - Deparctmental .

m. wt 'N. m o.
Date of  Date of Length Length Adjusted length
appaliitment Pramotion of of of Service to
Ral lways to Grade Officiating interse Seniority
: _ Service :
in Grade
as deffered
in N.EeRai lway
SNY Rules as on
H.b‘u'm.ﬂ mo
K.»,».V. &
Np.HH .A.u.' H@.\N. Iﬁw . ﬁgbﬁb:mg KOEQHU. .th.e»..m\.
6610630 @bem# dO= HWO&OHW. Hmomono
10.5.47/
18.,1004¢ 13.1,69 A Oum 6e2 19, 1061126,
1543428 6 o4 064 " A 10.11.26 6.2 .19 Officiatin
in 700~900cn
adhoc basis .
6.12 443 64064 do- 10.11.26 10.11.26  do-
15,8.48 64,64 Ado- 10.11.26 10.11.26
wo.w Obw. @O#.m# QO' HO.HHON@ HO.HH. .N@
19,6042 1.1,63/
"ol o64 do- 10.,11.26 10.11.26 Ofificiat

=ting in 700=200e«



Qe ¥ R.S. Saxena DS/LJN 1.12 .17 Te7el7 6 od o €4 A0 1011626, 10611 .46
- 10e " Parmeshwar Prasad DS/ KZN 9¢7 18, 2963436 17,5665 A0 9.10.15 91015,
1i." J.P.hgrawal "/ BSB 16.10.19 156737 31,12 466 dow 84340 84340
12, M.Me.lLal do- 605417 1412 .36 0.3+ 58 do- 17.0.21 17 w021«
13, * Man Singh " SO 1.10626 18.12 .45 5¢1459 do- 1542 626 15.2 4260
14. ¥ R.A. Tewari CCS/ GRP Le7e270 1/.9.48 17,1063, do- 11.5.140 11.5.14.
15+ % S.Ne.P. Ojha DS/SKT - e 1.4.56 do=- 19.00 1li.5.14.
16. " DeiveChatterji CCS/ GKk 13.5617 16,8435 5.1.59 do- 1542 26 1l.5.14 Retiredor .
31e5¢75

17" K.N.Rey Ghatak DS / LIN 162 420 2 .1 ed4 5.1.59 A4 Oe 152 626 11.5.14
18 ,." A.Celal ~haudhary DS /SR 4.,3e210 1l.1.44 19.1459 A= 1520126 1l.5.14.

9. CeFe MISHRA CCS /GKP S5.1421% 17 o2 o44 25.,11.58 dCw- 164 eC0 1le5.14 Ofriiciat

- ing in Scale
550a7 504

V206" Purushottam Singh D_/BSB 161427 3¢9e4 5. 5.1459 do=- 1542 26 1le5.14 6

ww " J«N? Tewari CCS/ GKP 1e7.26 29,6 82 - d0- - 1le5el4 e

22" ReD.GUFTA CCS / GKP 1346423, 14 .2 44 5e1.59 do- 1542426 do-

23." A .S JZVERMK DS/ BSB 24 ,1.25 26,10e42. 10.1.59 do- 15.2 427 do-
24" R.C.D. SRIVASTAVA D3/ RN do- 17.8.42. 1944 .59 do- 15.11.12. do-

25." Yari Har Prasad CCS/ GKP 2B4342C 72 bl 1344 659 GIe 15.11.18 o
26." Sheo Piyan oingh ‘..,.wx DS/BSB 1,726 6.11.48 29411455, A 1664 42 do-

27F,-  PsLe XKhosla Y by m 8444224 $21.12.39 745458 do- 15.10.24 do-

- < 28," S.,P, Kausal CCS /GKP 1067435 3 1.2 .64 ACe 11-20 114260
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9 O: CeMe o ha rina

[ )

30" Sachina Nand Prasa

31 D.D.Kureel

32 " Sheo Pratal

33" S.P. Pandey

36 03 Melve Tewarl

37 0—- J omNQ.\y._.)..urcﬁwwerﬂ.

3380 amra) singt

39 M SeFe Saxena

nw U 0: FiNe & mb,».,\»r\w

41 MUma Shanker

An - ~e
43 E CBe Tanaca

(1] o - €Y o
e 1 Ray ‘hancdxra <&id

4 5., Maheswar Prasad

A 2 " CRT >
46 ," SN. Verma

Sudhansu

Singn

L 1]

a DS/BSB
D/ Sk

CCS/GKP

A Ce=

DS/ BSB
D st ™Y

D /SH

CcLS/ CKF

N~/ 1IZN
" /SHD
n ,,\.PLL iN

cCcS/ GKE

prasad Singh Ds/SRJI

P g

B -

1567 044

1 5.10.18
156725
9,1.27
18.7621
22 .10.29
110620

1 57 ON#

1 Uo.\u 0r>nN
451023
-

m .H .M .m,.r,,,

th e UO..W.N\‘
1.12 .42

23.3.41
1711 .47
5.12 47
3143 .44
4 .2 .49
1966 .24
Ge7e55
Q.11 .44

NJOWO-QM

~lleSeb+

ﬁa@onw_m\,.\
L& oOtow
22 6463

609463

e
27 «7658

NH G.—'K.“ .ow

0 e

(A e

AOe=

GO

4O

11. L O 2

HFQA‘W.C
HP.HO S L L
11e G 9

lleB 2 5
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48."Baij Nath Prasad

49," Pramod Krishna
50." P.K. Asthana

51 ."Khalid Mansoor

52 ' Narendra Kumar

53."S.P. Singh
54 ,"A-N. Pandey
55" K.S. Saxena

56 o

RS, Verma
Mq.zm.n.mﬁw<mmﬁa<w
58 ." R. CeSingh

59¢" P.N. Rai
mc.:m.w.MWﬂSmW
61."K.Le Jain

62 ,"RB.C.Sinha

63" MOMIN Ali

64 M V.N. Chaturvedi
65." J.N. Saxena
66" K.FP. Saxena

ccS/ GKP
[1]

D /LRy
D /SRT

CCS/GKP

DS /SEJ
CCS/GKP
nS/ IZN
D /SET
DS/ BSB
Ds/ SRJ

naw\ O.», m.U

DS/ LJNe

DS /IZN
DS/ SEJI
CCS /GKP
DS /N

Ds/ BSB

)
\

e @ m"
15.10442

1e7042

30.1.41

22 47 441

10.10.16

157226
Homowm
l.1.28
1.1.21
1643426
166425
1l.1.,22
30.11.28

N.U.QH..F ON-D

O ‘w .om

3.4,.68

22 .6 .68
6.12 436
Fe0e70
13.5.47/
14 .8.47
171445
30.10.47
27.3651
1547 « 50
21.8.45
6.7.48
2947449

135049

do-
60365
66368
344 68

w.\w ccm

22 +6 468
22 +6468
64370
7370
946670
29.1.72
29.,1.72
29 1,72

29.,1.72

29.1.,72(DpD) "

29,1.72
2041.72

29.1.72(DD)do-

29.1.72

A0
Fv0e25- 77,0625
GO 7¢0.25
AOm 7.0:25
AO= 6.11.28
A O 6.11.28
4 O0- 6.9.9
do- 6699
o (ot 5~0e26
d O 5.0624

Omh&aw.ﬂuﬁso @ OQONN °

(D.D.) 3e2e3
Offici ating

3O= Je2e3

do- ao

AdOm A0
Ao

" do

" do-
dC-

dOe dQ=-

..NOOQNW d0-

AR
do-
|N.O.\Lm fluuw' -

6.11.28

6ell 280fficiad
-ting on 550750

6.9.9
6.9.9
50 .26
5.0.24

4,9e22

3243
3.2e¢30
dC-

., A0=

A0
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:N.. E ® M;...r ta Ram " i.1 .Nw Hmwtw. ONM.UM = WWOH OXNNAGBV dOw Qe R
68." B.... Srivastava Ds/ LKN 2.1.33 2T A 52 26.2.,72(DD QPcdo- 3.1l44 3.1e4
@@0: PeCe Khare DOu 27 o1l1 0M® 22 .9 .Nmm 26 ON OQN AHU.._U v do- A0 dO-
70." Ram Ji Singh Ds/SHI A4 4 4277 15.12 47 26+2472(DD ) do- A0 do-
71" R.L. Chaudhari PeSe/LJI 1.1.32 7 e 5e 54 26e2 072 A0 4 O AO=
72" GeS. Crewal CCS/ GKj - i 166 .72 dOw 2.9e15 Z4.15
73" Yadava Ds/ LIN 2044 .74 0.11.12. O.11.12.
74. " M.R. Baig CCS/ GKP 6446 14 .7 «¢65 16411.70 5.25 Oe 5.2 5 C-Omme
o G CowEE. G - G -
h 7.10e74 Gae on just join
We Rallways Dettel
Seniority and jained
as 7 QFCQ«.\& e
| 2
- SA/ e
>
, For General Manager (P) .
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In the Hon'ble Hish Court of Jndiemure o4 allshehe A

Lucknow Rench,inelmom,

Writ Petition no., of 1084

n.ﬁndon.Of‘.. ".‘.. ....O..E)eflitjon{}r
versus.

Union of Tndis and enothers.........0 po.erhles

AnnexYe o . 6 ! é£

XAX NIL Gkp 12/5 i/F A1%/13
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